The Tiruchirappalli City Municipalities Corporation Act, 1994

Act 27 of 1994

Keyword(s):
City of Tiruchirappalli, Corporation, Council, Municipality, Scheduled Castes
and Scheduled Tribes

Amendments appended: 53 of 1994, 34 of 1995, 46 of 1995, 16 of 1996, 17 of
1996, 22 of 1996, 3 of 1997, 38 of 2008

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




e
P voch £

[
1

of the Governor on the 17th May 1994 and is hereby!
information :—

ACT No. 27 OF 1994,

An Act to provide for the establiishment of a4 Munit
poration for the City of Tiruchirappalli.

BEit enacted by the Legislative Assembly of the State of Tamil N
fifth Year of the Republic of IPdia as follows :-

" 1,(1) This Act may be called the Tiruchirappalli City Munit
i~ ration Act, 1994. o

RS S St ‘
Y (2) Tt extends to the City of Tiruchirappalli. ,
: (3) It shalicome into force on such date, asthe Government may, by

+ aotificetion, appoint. ' ‘ . o '

. 2. Inthis Act, unless the context otherwise requires,—

7 (@) *“City of Tiruchirappslli” or “City ” meansthe locel area comprised
1n the Tiruchirappalli Municipe lity and includes any local area” which after the date’
of the commencement of this Act, is included in the City but does not inclvde any
loca) area which after such date of the commencement is excluded fiom the City ;

: (b) “Corporation” means the M inicipal Corporation of Tiruchirappalli
. constituted under sectica 3 ;
B (c) * Council” means the Municipa! Council of Tiruchirappalli ;
- (d) “date of the commencement of this Act” mcans the date appoimted
under sub-section (3) of section 1; '
(e) ‘f:Governmén ”? means the‘-Stat‘e Government ;
(f) “Municipality® m:ans the Tiruchira ppalli Municipality ;
{2) * Schedulcd Castes” and ‘*Scheduled Tribes” shall have the meanings,
: r,espcct_ivc;ly,, assigned to them in clouses (24) and (25) of Article 366 ~of the
stitution ¢ X ; o

Qo

(/2)511 words and exbreééions usedvin this Act and not defined bu defined
ift"the. Coimbatore City Municipal Corporation Act, 1981 (hereinafter - referred’
~to as the 1981 Act), shall have the meonings, respectively, assigned to them in

S Tiruchirappalli for purposes of -this Acty and from such date of the coniménce-
- ,..ment, a municipal corporation shall be deemed to have been established  for ‘the
~ /said, City: by the name of Tiruchirappalli »Mugipipal (;o;'po_ratiop': T T e

vl

S Provided that the Government may, from time to time, after consultation

with the corporation, by notification, alter the limits of the: City constituted under
s"sqh-_spctipn so as to' include therein or to exclude therefrom the aréas specified

notification : - - O U S S R

£+ Provided furthér that the power to issue a notification under this sub-section
hall be ‘subject to previous- publication. - SR
),g.:Th_e?corporation"shal'l, by the said name,; be a body corporate, having
- perpetual succession and a common seal with power to-acquire. hold and dispose .
+of property and to enter into contracts and may by its corporate name, sue and be

(3).The Tiruchirappalli Municipality; *functioning ~immediately before the’
date of - the commencement of this Act, shall be deemed to have beeén -abolished

om such commencement.

oum IV-2 Ex. 270)—10
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The following Act of the Tamil Nadu Legislative Ass % Duration of

corporation.

Definitions,

3. (1) With effect on and from the date of the commencement of this Act, Establishment
he looal area included in the Tiruchirappalli Municipality shall constitute the- City of tg Muntiicipa
. orporation

for the City of = -
Tirachirappalil. . -
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[unicipal ' 4. The municipal authorities charged with carrying out the provisions. of
.thorities. this Act shall be,— .

(1) a council ; : '
(2) a standing comimittee ;

(3) a Commissioner ; and

(4) a wards committee.

“onstitution of 5. (1) Save as otherwise provided in sub-section (2), the council shall consist
ouncile . of such number of councillors elected in the manner Jaid down in this Act as may
o7 be fixed by the Goverpment, by notification, from time to time, so, however, that
the total number of councillors of the council shall not exceed seventy-two at any i

time. R

il N

(2) The following persons shall also be represented in the council, namely :— 15.

(@) not more than two persons who are not less than twenty-five years

of age and who have special knowledge or  experience in municipal adminis-
tration, to be nominated by the Government @

Provided that the ferson nominated under this clause shall not have the right
to vote in the meetings of the council ; -

. (b) the members of the House of the People representing constituencies which
comprise whoily or partly the area of the corporation and the members of the
Council of States registered as electors within the area of the corporation ;

. (¢) as nearly as possible on>-fifth of the members of the State Legislative:-
Assembly representing constituencies which comprise wholly or partly the arca
of the corporation to be nominated by the Speaker of the Legislative' Assembly
by rotation every year : , o

Provided that while nominating such members by rotation, the Speaker of the.
Legislative Assembly, shall ensure that as “far as possible all the members repre-
sonting constitnencies which comprise wholly or partly the area of the corporation:
are given an opportunity of being represented in the council af least once during
the duration of the council ; . :

(d) the Chairperson of the committee, if any, constituted and it':the)'u
&ve pot councillors.

. (3) Seats shall be reserved for the persons belonging to the Scheduled:
Castes and the Scheduled Tribes in the council and the number of seats so reserved:
shall bear, as nearly as may be, the same proportion to the total number of seats
to be filled by direct election in the council as the population of the Scheduled:
Cfailt]es éqtthe City or of the Scheduled Tribes in the City bears to the total population
of the City :

Provided that for the first election to be held immediately after the date of the:
‘commencement of this Act, the provisional population figures of the City as.
published in relation to 1991 census shall be deemed to be the population of the-
City as ascertained in tbat census. : .

(4) Seats 'shall_be reserved for women belonging to the Schedﬁled Castes.
and the Scheduled Tribes, from among the seats reserved for the persons belonging
ct;i’lentllf' gcht;dglledt tC‘lastes ia)n(‘ tfhe Scheduled Tribes, which shall not be less than.

-third of the total number of seats reserved for the persons belonging to-
Scheduled Castes and the Scheduled Tribes. P ‘ nelne 0"th¢‘

] (5) Seats shall be reserved for women in the council and the number of seéis
reserved for women shall not be less than one-third (including the number of seats
reserved for women belonging to the Scheduled Castes and the Scheduled Tribes)-
of the total number of seats in the council, L ,

ittt s o e M S

(6) The reservation of seats under sub-sections (3) and (4) shéll cease tor
. . l &
have effect on the expiry of the period specified in Article 334 of the Constitution..
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6 (1) The corporation, unless sooner dissolved, shall continue for five yearq Duration of
from the date appointed for its first meeting and no lonoer and the said perxod of corporation..-..
ﬁve years shall operate as a dissolution of the corporatnon

(2) An election to constitute the corporation shall be completed -
(@) before the expiry of its duration specified iuvsub-section (Ly; or

(b) before the expiration of a penod ot six. months from. the date of its
dissolution '} , : :

Provided that where the remamder of the period for which the dissolved

* corporation would have continued, is less than six months, it shall not be necessary

to 'hold any election, under this sub-section for constituting the corporation for

such penod ' .
o .t . .
e () Subject to the provmons of sub-sections (2) and (3), the Tamil Nadu - Tamil Nadu
Azt District Municipalities Act, 1920 (hereafter in this section referred to as the. District

©. +** District Municipalities Act ) shall, with effect on and from the date of the Maunicipalities .- -
. commencement of this Act, cease to apply to the local area  comprised within the Act, 1920 not .. -
... City of Txruchlrappalh . toapply.

e ”(2) Such cesser shall not affect,— |
LI P |

_ (a) the previous operation ot the District Municipalities Act, in respect ot
the local area comprxsed within the City of Tn'uchxrappallx

o

. ) any penalty, fo1fe1ture or pumsnment mcurred m reseect ot any ofi'enees
d . aoamst the Dlstnct Mumcnpahnes Act, e

3

(0 any mvestlganon, legal proceedmgs or remedy in respec .of such
penalty, forfelture or.punishment, and any such psnalty, forfeiture or punisiment 'my
be. posed as if this' Act, had not been: passed '

,3) Notwnthstandmg anythmg contamed in sub-section (1), all appointments,

notlﬁcatxons, notices, rules, bye-laws, regulations, orders, directions, licences,

- permissions, schemes; forms and powers, made or issued or conferred - under the
District Municipalities Act, and in force on the date of the commencement of this
Act shall, so far as they are not inconsistent with the provisions of this Ac¢t, continue -

“to be in force in the local area comprised within the City of Tiruchirappalli untill they
are replaced by the appointments, notifications, notices, rules, bye-laws, regulations,
orders, directions, licences, permissions, schemes, forms and powers to he made or
issued or conferred under this Act.

- 8. (1) Save as otherwise expressly provided herein, all the provisions of the 1981 Applicatiou ot
Act; including the provisions relating to the levy and collection of any tax or fee are ~ the provisions.
; hereby extended to and shall apply, mytatis mutandis to the corporation -and the = of the 1981
' 1981 Act shall, inrelation to the corporation be read and construed as if the provxsums Act to the
of thls Act had tormed part of the 1981 Act.“‘i , . corporation.

i

‘ (2) For the purpose of facnhtatmg the apphcatxon of the provxslons !lof the
: 1981 Act to the corporation, the Government may, by notification, ﬁnake such adapt-
ations and modifications of the 1981 Act and the rules and bye-laws made thereunder, \
whether by way ot repealing, amending or suspending any provision thereof, as may’
be necessary or expedient and thereupon, the 1981 Act and the rules made thereunder
sha(lll apply to the corporation subject]to the adaptations and |modifications so
made. i

r (3) Notwrthstandmg that no provision or insufficient provision has been made
under sub-section (2) for the adaptation of the provisions of the 1981 Act,  or the rules
and bye-laws made thereunder, any court, tribunal or authority {required or em-
powered to enforce these provisions may, for the purpose of facilitating their appli- - .
cation to the corporation, construe these provisions in such manner, without affecting
the substance, as may be necessary or proper having reoard to the matter- before the
court tnbunal or ‘authority; - : :

ODD) IV-2  Fx (270)~—10a
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“Traasitional
- provisions.

(4) In the 1981 Act as extended and applied to the City of Tiruchirappalli,—
: () any reference to the City of Coimbatore, and Coimbatore Municipality,

shall by reason of tiis Act, be construed as a reference to the City of Tiruchirappalli

and Tiruchirappalli Municipality, respectively ; and ’

‘ (b) any reference to the Coimbatore Corporation, Corporation of Coim-
batore and Municipal Corporation of Coimbatore, shall by reason of this Act, be
construed as a referene to the Tiruchirappalli Corporation, Corporation of * Tiruchi~
rappalli and Municipal Corporation of Tiruchirappalli, respectively. o

-, 9..(1) All property, all rights of whatever kind, used, enjoyed. or possessed by,
and - all interests of whatever kind owned by, or vested in, or held in trust.. by -or
for the council, with all rights-of whatever kind used; enjoyed or possessed by the '
s2id council, as well as all liabilities legally subsisting ageinst the said council,
shall, on and from the date of the commencement of this Act and subject to such
directions #s the Government may, by general o1 special order, give in this behalf,.
vest with the corpoiation. R

(2) Allarrears of taxes or other payments by way of composition for a teXx,
or due for expenses or compensation, or otherwise due to the said council on the:
date of such commencement may be recovered as if they had accrued to the corpora-
iion enc may be recovered zs it the seid a1rears or payments had become due, unoer
the provisious of this Act. :

(3) Alltaxes, fces and daties, which immediately before thé dete of the com-
mencement of this Act, were being levied bythe said council, shallbe deemed to have

" heen levied bythe corporation under the provisions of this Aciand shallcontinue 1¢

be in force accordingly until such taxes, fees and duties -are revised, cancelled o1
superseded by anything done or any action teken under this Act.

© (4) Al proceedings taken by, or ageinst, the council or .authority or any
person under the District Municipalities Act, may be continued by, or ageinst, the

corporation, authority or person as if the said proceedings had been =~ commenced:
‘under the provisions of this Act. :

(5) Any action taken under the District Municipalities-Act, -by any-authority

; befoi e the date of such commencement shall be deemed to have been taken by the

:q;:horit y competent to t ke such actionunder this Act as ifthis Act had thenbeenin.
orce. A

R (Q;:,,Notvﬁthstanding anything contained in this Act, every officer, or cmployee
who, immediately before the date of such commencement was in the service of the
municipality shall,on and from thedate of the commencement of this Act, be deemed

- to be an officer or employee of the corporation :

Provided thati— .

Cooe LI S R TR “,,',;-vy,”;., R "';"‘:; 14 ARETOANE ¥ Ry

- (@) the terms and condition's applicable to such cﬁicérs and en;plpyees” con~
sequent on their absorption inthe service of the corporationshallnot beless favour-
able than those applicable to such employees immediately before the date of such.

commencement, as regards pay and allowances, leave, pension, gratuity, - provident
fund and age of superannuation ; and

.. .(B) the service rendered by any.such officer or other employee under ‘the-
mynicipality:upto the date. of such- commenc-ment-shall-be: dgemed to, be, service:
underthe-gorporation and he ghall be ‘entitled to coiitit that sérvice for ‘the” purpose.
of increments, leave, pension, provident fund and gretuity: ) R

Provided further that any officer or other employee serving in the municipality-
shallbe given an.optionto be exercised within-suchtimeand in suchmanner as may
be preseribed either to be absorbed. inthe service of thecorporation or to beretained”
in the sérvice constituted under section:73-A of the District Municipzlities Act #.01to
be pefrenched from :he service of the mumicipality on suchretrenchment benefits as-
may be prescribed. : T EE R I e

B L A T e A T T i G e b Ny te i > i

(7) Any division of the Tirurhirappalli Mugiicipa lityiinto:wards made undér

the District Municipalities Act, and in force on the date of the commencement]ofth
Act shell be deemed tc be a division of the corporation untilalfered; =




=7 .(8) The electoral roll prepared for the Tiruchirappalli Municipality under
the District Municipalities Act, and in force on the date of the commehcement of this
:~Act; shall be deemed to be, the electoral roll for the corporation until a. new
- electoral roll is prépared and published and the part of the said electoral roll relating
to each ward of the municipality shall be deemed to be the list of the electoral roll for
the corresponding division of the corporation. ;

10. (1) There shall be appointed by the Government, by notification, a Appointment '

,Sfpecial Officer to exercise the powers, perform the duties and discharge the functions of Special
of— | Officer.

(1) the council,
(2) the standing committee,
(3) the Commissioner, and : ‘

4t ittee. 2 |
(4) the wards committee R g's\‘i‘-s

(2) The Government shall cause elections to be held to the corporation so that
the newly elected councillors and the Mayor may come into office fvighin a period of e AT f
six months from the date of the commencement of the Tarai)” Nadu Municipal "‘r'\ ‘

Corporation Laws (Amendment and Special Provision) Act, 1994} [ RO /lR.aLo«ia/

(3) The Special Officer shall exercise the powers, pcrgmme dutiegignd q’ﬁt‘”‘klcfel‘ ‘

discharge the functions,— . : , \ , ‘

Bt
13

(a) of the corporation, until the elected councillors came into office ;
(b) of the standing committee, until a standing‘ committee is appointed

by the corporation ; and

_ (¢) of the commissioner, until a Commissioner is|appointed by the
Government and such officer may, if the Government so direct, feceive remuneration
for his services from the municipal fund.

(4) Until a new Special Officer is appointed by the Government under sub-
section (1), the Special Officer of the municipality functioning immediately before
the date of the commencement of this Act shall be deemed to be the Special Officer
of the corporation and he shall exercise the powers and perform the duties and -
discharge the functions as those exercised, performed and discharged by the Special ~—~h S \4‘ Y

. Officer appointed under sub-section (1). N

(5) The Special Officer referred to in sub-section (1) or in sub-section (4) shall
. hold office faly-fer-sit-monthsir ' an
no longer. ’ '

11, (1) The Government may make rules for carrying out the purposes of this Power to
Act. : make rule .

) (@ All Tules made under this Act shall be published in the Tamil Nadu 30 IZ— "L"‘a
Government Gazette and unless they are expressed to come into force on a particular -
day, shall come into force on the day on which they are so published. Gk *\11&

(b) All notifications issued under this Act shall, unless they are expressed

to come into force on a particular day, come into force on the day en which they \
are published. ' v i o NA
LAY 4
(3) Every rule made or notification or order issued under this Act shall as ' \’c\ﬂf

. soon as possible, after it is made or issued, be placed on the table of the Legislative
Assembly, and if; before the expiry of the session in which it is so placed or the
next session, the Assembly makes any modification in any such rule or notification
or order, or the Assembly decides that the rule or notification or order should not
be made or issued, the rule or notification or order shall thereafter have effect
only in such modified férm or be of no effect, as the case may be, so, however, that

- any such modification or annulment shall be without prejudice to the validity of

+‘anything previously done under that rule or notification or order. o
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12. If any difficulty arises in giving cffect to the provisions of this Act, the
Government may, by an order published in the Tamil Nadu Government Guazette,
make such provisions not inconsistent with the provisions of this “Act as appea
10 tham to be necessary or expedient for. removing the difficulty [T

" Provided that no such order shall be made after the expiry of two years, from
the date of the commencement of this Act ’ o

_ (By order of the Governor)

: ' M. MUNIRAMAN,
Secretary to Government, Law Depart.

\
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The following Act of the Tamil Nadu Legislative Assombly received the assent
c;;} the Governor on the 26th  November 1994 and is hereby = published for general
information :— ' v

ACT No. 53 OF 1994,

An Act further to éinend the Laws reldting to the Municipal Corporations and
Municipilities in the State of Tamil Nadu. S

Bi it ettacted by the -,i;egfs}ative Assex‘nbly;;_of the State of Tamil Nadu in the
Forty-fifth Year of the Republic of India as follows :— S

PART 1.
PRELIMINARY.
1. (1) This Act may be called the Tamil Nadu Municipal Laws (Sccond Amend-

ment) Act, 1994, .

(2) It shall come into force at once.

PART 1L,

AMENDMENT TO THE MADRAS CITY MUNICIPAL CORPORATION ACT,
1919.

Z. In section 414 of the Madras City Municipal Corporation Act, 1919, in
sub-section (2), for the expression “only for six months from the date of' the commen-
cement of the Tamil Nadu Municipal Corporation Laws (Amendmer.t and Special
Provision) Act, 1994”, the expression “up to the 3lst day of December 1995” shall

PART IIL

be substituted.
AMENDMENT TO THE TAMIL NADU DISTRICT MUNICIPALITIES ACT,
‘ 1920. .

2, 1In section 375 of the Tamil Nadu District Municipalities Act, 1920, in sub-
se~tion (2), for the expression “only for six months from the date of the commen-
cement of the Tamil Nadu District Municipalities (Amendment) Act, 1994”, the
expression “‘up to the 31st day of December 1995 shall be substituted.

PART [V. j

AMENDMENT TO THE MADURAI CITY MUNICIPAL CORPORATION
ACT, 1971

4. In section 510-A of the Madurai City Municipal Corporation Act, 1971,
in sub-section (2), for the expression “only for six months from the date ot the com-
mencement ot the Tamil Nadu Municipal Corporation Laws' (Amendment and
Special Provision) Act, 1994”, the expression “‘up to the 31st day of December
1995 shall be substituted.

| PART V. |
AMENDMENT TO THE COIMBATORE 9CITY MUNICIPAL CORPORATION
ACT, 1981.

5. in secton 511-A of the Coimbatore City Municipal Corporation Act, 1981,
in sub-section (2), for the expression “only for six months from the date of the
commencement of the Tamil Nadu Municipal Corporation Laws (Amendment

~-and Special Provisioh) Act, 19947, the expression “up to the 31st day of December

1995” shali be substituted :

Short title and
commencement .

' -

Amendment of !
secgjon 414.

Amendment of
section 375.

Amendment of
section 510-A.

Amendment of ’
section 511-A
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’_ij: PART VI,

o AMENDMENTS TO THE TIRUCHIRAPPALLL CITY MUNICIPAL
i ' CORPORATION ACT, 1994,

nendment  of 6. In section 10 of the Tiruchirappalli City Municipal Corporation Act, 1994,  Tamil Nada Act

:tion 10. 27 of 1994,
(1) in sub-section (2), for the expression “ within a period of six months
“from the date of the commencement of the Tamil Nadu Municipal Corporation
Laws (Amendment-and Special Provision) Act, 1994 , the expressxon “ . on or before
the 31st day of December 1995 shall- be substxtuted y o

113

{2). in sub-section (5), for the words “only for six months from the date of
the commencement of this Act”, the expresslon “up to the 3lst day of December
1995” shall be substituted:

PART VII.

AMENDMENTS TO THE TIRUNELVELI CITY MUNICIPAL
CORPORATION ACT, 19%4.

=972

rendment of " -... 7, Iy section 10 of the Tirunelveli City Mumcxpal Corporation Act, 1994,—  Tamil Nadu Act

tion 10, (1} in sub-section (2), for the cxpression “within a period of six* months
from the date of the commencement of the Tamil Nadu Mummpal Corporation
Laws (Amendment and Special Provision) Act, 1994, the expression “ on or before
the 31st day of December 1995 shall be substituted ;

’( .. in sub-section (5), for'the words * cnly for six months from the date of the
commen,c ent of this Act”, the ecxpression “up to the 3Ist day of December
1995" ‘shall be substituted. ‘ S : o

PART VIIL

AMENDMENTS TO THE SALEM CITY MUNICIPAL CORPORATION-
ACT 1994,

8. In section 10 -of the Salem City Municipul Corporation Act, 1994,—  Tamil Nadu Act

endm'é-‘i'\t,_ of
A 29 of 19_9‘4.

‘on 10, % (1) in sub-section (2), fcr the e\messun ‘within a period of six months
from the date of th= comiilencement of the Tamil Nadu Mummpal Corporation
‘Laws (Amendment and Special Provision) Act, 1994, the expression *“ on or before
the 31st day of December 1995” shail be subsmuted;

(2) in sub-section (5), for the worcs ““only fcr six months from the date ol the
commencem-at of this Act”, the expression “upto the 3lIst day of December
1995 shall be substituted. :

(By order of the Governor.)

M. MUNIRAMAN,
Secretary to Govermment. Law Depértiment.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS, Z)N BEHAU’
OF THE GOVERNMENT OF TAMIL NADU
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ACT No. 34 OF 1995. SN

A A¢t furthef  to amend: hws relatmn o Mmhmmlﬂ‘ws and ‘\/Iumcnpal
Cmpowhonx in the Sta tu. of Tamil Nedu. -

wue i ok g/ i

BP it en: cmd by the Topislative Assembly of the State of Tmml Nadu in ihc
Forty-sixth Year of the Republic of India as follows —

PART L.
PRELIMINARY.
1. (1) This Act may be called the Tamil Nadu Muriicipal Laws (Amendment) - Shott. title--and
Act, 1995, commence-
ment,

(2) It shall come into force at once.

PART II.
AMENDMENTS TO THE TAMIL NADU DISTRICT MUNICIPALITIES
ACT, 1920.
| Nadu 2. In section 3 of the Tamil Nadu District Municipalities Act, 1920 (hereinafter Amendmoant ot
of in this Part referred to as the 1920 Act), after clause (2),the following clause shall b saction 3. . ‘f

inserted, namely :—

“(2-A) ‘Backward Classes of gitizens’ sh=ll have the same mevning as

+ defined in clhuse () of s»ction 3 of th? Tamil Nadu Backward Clzsses, Schadulzd

Castes and Scheduled Tribss (Rasarvation of Sitsin Educutionr] Institutions and
Nadu of appointmients or posts.in the Serviccs under the State) Act, 1993. 7,

Group) 1V-2 Ex, (604)—1 ¢ 119 )
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Amendment of
scction 3-1.

3. In section 3-] of the 1920 Act—
(1) after sub-setion (2), the following sub-sections shall bz inserted, namely (—.

(2-A) Scats shall be reserved for the persons belonging to the Backward
classes of citizens in every town panchayat and the numbsr of seats so reserved,
shall be, as ncarly as may bz, fifty per cent of the total rumbar of seats in the town

panchavat.

(2-B) Seats shall b2 reserved for women belonging to the Backward Classes-

f cif:—,nﬁn Fenm amana tha gaate racarved far tha narcane halanmalioae +a ¢1.a Mol
O LI4wilo LIV L ©idVikg Cliv Jvocd ANOvI T Ve AVL v pPVLoVas uuluusulb’ LW LAV ApewdN T

ward Classes of Citizens which shall not be less than one-third of the total numbsr
of seats reserved for the persons bslonging to the Backward Classes of Citizens.”;

(2) in sub-section (3), for the oxpression “‘(including the number of seats.
reserved for woemen balonging to the Scheduled Castes and the Scheduled Tribes)”
the expression “‘(including the number of seats reserved for women belonging to the.
Scheduled Castes, the Scheduled Tribes and the Backward Classes of citizens)™™

shall be substituted ;
(3) atter sub-section (4), the following sub-section shall bs inserted, namely :—

“(4-A) () The cflicos of the Chair-porsons of the town panchayit shall be
reservod for porsons belonging to the Backward Classes of citizens and the number
of offices so reservad , shall be, as nearly as may be, fifty per cent of the total number
of offices of the Chair-persons of tho wwn punchayats in the State.

: (b) Thoe offices of the Chair-persons of the town panchayats shall be reserved
for women bolonging to the Buckward Classos of citizans from among the offices.
resarved for the porsons balonging to the Backward Classes of citizens which shall
nct be less than ono third of the total number of offices reserved for the persons:
beicnging to the Tac!mard Classos of citizons,” ;

(4) in sub-section (5)}—

: () for the expression “(including the numbor of offices resarved for
wemen belonging to the Scheduled Castes and the Soheduled Tribes)”, the expression
“(including tho number of offices reserved for women belonging to the Scheduled
Custes, the Scheduled Tribes and the Backward Classos of  citizens)” shall hs
substituted ;

(b) ir_the proviso for the expression ‘‘under this sub-section and unden
sub-saction (47, the expression “‘under this section” shall be substituted,

Amendment of 4. In section 7 of the 1920 Agt—

section 7.

6N

(1) after sub-section (6), the tollowing sub-sections shall be inser ted, nemely :—

,(6-A) Soats shall be reserved for the porsons belonging to the Backward
Clusses of  citizens in avery municipniiy and the number of secis so reserved, shail
bz, as noarly o5 may be, fifty por cant of the toid nunibor of scats to bo Giled by
dircet elections in that municipali'y.

(6-B) Souts shall ba reservad tor wonmwn balonging to the Backward Clesses
of citizens from amoeng the seats rosorved for the persons belonging to the Backward
Cirssos of - civizon which shall not be dass than one third of the teta] numbor of seote
rasorvod for G poarsons Lolonging fo thoe Bechwand Ciesses ol Citizons,” ;

(2) in sub-section (7), for the oxprossion ““(including the number of seats
reserved for women belonging to the Scheduled Castes and the Schodulod Tribes)”
the expression “(including the numbor of seats reserved for women belonging to.
tha Scheduled Castes. the Scheduled Tribes and the Backward Classes of citizens)”

shall be substituted ;
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(3) after sub-section (8), the following sub-section shall be inserted, namely — '

“(8-A) (a) The offices of the Chair-persons of the municipalities shell be
raserved for the persons belonging to the Backward Classes of citizans and the
number of offices so reserved shall be, as nearly as may be, fifty per cent of tho total
number of offices of the Chair-parsons of the municipalities in the State.

I The offices of the Chajr-nersens of the municinalitien chall he reserved
for women belonging to the Backward Classos of citizons {from among the offices
resarvad for the porsons belonging to the Beckward Classes of  citizons which shal
not be Ingg than ana thisd of the tatal numhar af officns rasarvad far tha pﬂrﬂnn?,'

belonging to the Backward Classes of citizons.” ;

(4) in sub-section (9)—

(a) for the expression “(including the number of offices resorved for women
belonging to the Scheduled Castes end the Scheduled Tribes)”, the expressicn “(in-
cluding the number of offices reserved for women belonging to the Scheduled Castes,
the Scheduled Tribes and thy Backward Classes of citizens)” shall be substituted ;

(b) for the proviso, the following prcviso shall be substituted, namely i

“Provided that the offices of Chair-persons of the municipalities ressrved
undor this seetion shall be allotted by rotaticn to different mut.icipalities in such
mxRAer &s MAY bs prascribed.”.

PART-IL

AMENDMERTS TO THE MADRAS CITY MUNICIPAL
CORPORATION ACT, 1919,

5. In section 3 of the Madras City Municipal Corporation Act, 1919 (herein- Amendment of
after in this Part referred to as the 1919 Act), after clause (2), the following clause  section 3.

shall be inserted, namely :—

“(2-A) “Backward Classes of citizens” shail have the same meaning as
defined ‘it clause (&) of section 3 of the Tamil Nadu Backward Classes, Scheduled
Castes and Scheduled Tribes (Reservation of seats in Educational Institutions and
of appointments or posts in the Services under the State) Act, 1993.”, o

6. In section 5 of the 1919 Act,— Amendtnent
‘ ‘ : csectioiSar A

Al

(1) after sub-section (4), the following sub-sections shzll be inserted, namely :—

“(4-A) Seats shall be reserved for the persons belonging to the Backward
Class citizens in the council and the numbsr of ssats so reserved shall bz as
nearly as may be, fifiy per cent of the total numbar of seats to be filled by direct

election in the council.

(4-B) Seats shall be reserved for women balonging to the Backward Classes
of citizens from among the seats reserved for the persons brlonging fo the Backward
Classes of citizens, which shall not be less than ons third of the totel numbar of
scats reserved for the persons bslonging to the Backward Classes of Citizens.”; i

“+

(2) in sub-scction (5), for the cxpression “(including the number of seats
reserved for women belonging to the Scheduled Castes »nd the Scheduled Tribes)”,
the exp.ession “‘(including the number of seats reserved for women belonging to the
Scheduled Castes, the Scheduled Tribes and the Buckward Classes of citizens)” |

shidl bs substituted.
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PART-1V. b
AMENDMENTS TO THE MADURAI TiTY MUNICIPAL CORPCRATION
e . ACT., 1971, \
Amendment of 7. S 2 of the Madurar City Municinel Corpos I (horein- Tomil Nl @
ssoton 2. e in ruforred 1o os ihe 19710 Ac ol chase (2 elnuss RN
shl SERTRHES ‘ 7L e
T(2-0 Cckwead ('}M\,x' of Citizee Pohewve The sanie et 8y 3
(et i Y af gneting 3 oof the "’,.f.:‘ﬂ.:i N 15"‘1 wid Llessey, Do wduled a
C s ('\\ v gl O S 20N il s CURITOET b and  Veran e i
¢ posts i ths Services wades Che Staie) Act, 19237 N
Amondimont of Sofa sty Rty A P
section 5.
{1y R SR PN o)) - ,
<./ ”‘,‘ i ; ! i ! ! ‘
i Of Clo/ols tit 0y Gt o
n cs oy hoofiby oo enat
oleciim in Lhs gourad, :
A-B) Savs shud Do oraarved for worsean boonging o '..‘ R “ winnd Closas F
ef-citizons rom wmnng tha svvs paservod for The pas wns bai fong; ng 0 the B l\\\ rd g
Clitssos O Glizers wiio st o B fgss ity o Tl ol the o u !n"uh AR SHINE (A 3
reserved for tho parsons buionging to e Baskward Giissos of Clizouy,” 3
IETANY

Amendment of

action 2.

Amendmmt oi
saction >,

() inosnbaseson (5, o ihe oo sty Unctuding the number of s
raservad tor w o h donging o the Schedided Cosios and T Sohedidod Wribes)”,
ths oxnu,won “{inel hdmﬂ tho xm’aer of sca*s rosorved for womon belonging o
tho Schedulad Costes, Ju‘ Scha il Tnms and the Backward Clisses of  ¢liizo ln)’

e
shall bo substizated. e

3 'i. WL
N e

A A

9. I'n'scc‘tion 2 of thc Cmmh 1ore Cny Mumupal Corpormm Act 1981 (nc‘rn- FemiiNg
iw.f tor in this Port raforrad 1.0 s tho 1981 A ) tor clcuse 2, the followmg clousa  Act 250l
: .ml} be insartod; na mely R R ; {;\,h}, : 1981, §

R "(2-A) Bagkward C]cSQQS ‘of cmzans “shall’ have the 'suma nm,nlng 28
'dt‘ﬁned in clause () of sestion.3 of tha Tamil. Nedy. Backward Classes, S¢ :hedulea ;

Coastes and Szhaduled Tribes (Rosnrvation of Saats in Education2] Tnstitiitions” snd’ Tamil Nad
‘of appointments or posts in the Sarvicos under tho S* 1) Act, 1993.”; 1;\;;445

w g v, ..
Loy B ‘.'. ,;;,_,_4‘ RN

10. In soction 5 of tha 1981 Act,— -’

'('l)‘ after sub-saction (4),the follléwi'ng sub-sactions shall beinserted, namely ;—

“(4-A) Saats shall be roserved for the persons bolonging to the Beckward
Classns of citizans in the council and tho numbnr of soats so roserved shall be, as
nearly as may ba, fifiy por cant of the total numbar of soats to b filled by direct
election in the council,

(4-B) Syts shall bo resarved for woman brlonging to the Baskward Classos
of citizens trom among tha s3ats rasarvad for the paisons balonging to the Backward
Classes of citizons which shall not ba lass than ona-third of the totnl numbor of saxts
rasarved for the porsons bolonging to the Backword Classes of citizons.”;

(2) in sub-saciion  (5), for the expressian  “(including tha numbnr of sea's
reservad for woma1 balonging to the Schadulsd Costes and the Schaduled Tribas)y”,
the expression * (mc‘uﬂmg the numbar of sats raservad for women bolonging to
the Siheduled Castes, tha Sg naduled Tubcs ‘.}d tne B .ckw rd. Clrssr\s of mdzons)

" shall besubstituted., - SERN i ‘
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of 1994,

il Nadu Act
85 of 1994.

Vit e

PART VI ‘ ‘ g:z.\,n‘!"'-:rj

AMENDMENTS TO THE TIRUCHIRAPPALLI CITY MUNICIPAL
CORPORATION ACT, 199%4.

11. Tnscction 2 of the Tiruchirappalli City Municipal Corporation Act, 1994 Amendment ot
(hereinafior inthis Part roforred to as the Tiruchirappalli Corporation Act), for =~ sootion 2.
clouse (a), the following clauses shall be substituted, namely :— '

E(a;) ‘Backward Classes of citizens’ shall have the same ! meaning  as
defined in clause (2) of section 3 of the Tamil Nadu Backward Classes, Scheduled
Castes and Scheduled Tribes (Reservation of Seats in Educational Institutions and-
of appointments or posts in the Services under the State) Act, 1993 ; '

(aa) ‘City of Tiruchirappalli’ or ¢City’ means the local area comprised
in the Tiruchirappalli Municipality and includes any local area which after the date
of the commencement of this Act, is included in the City but does not include any
local arsa which after such date of the commencement is excluded from the city;”.”}

) T Lo . IR Y R i
Clhile e

Amendment of -
msection 5, |
(1) after sub-section (4), the following sub-sections shall be inserted, namely :—

12. Tnsection 5 of the Tiruchirappalli Corporation Act,—

(2(4-A) Scats shall be reserved for the persons bzlonging to the Backward L
Classes of citizens in the council and the number of seats so reserved shall be, as U
nearly as may be, fifty per cent of the total number of seats to be filled by direct”
election in the council; ' ‘

(4-B) Seats shall b2 reserved for women belonging to the  Backward
Classes of citizens from among the seats reserved for the persons belonging to the
Backward Classes of citizens which shall not be less than one-third of the total
number of seats reserved for the persons belonging to the Backward Classes of
citizens.” ;")

(2) in sub-section (5), for the expression (including the number of seats

reserved for women belonging to the Schedulsd Custes and the Scheduled Tribes)”,

tha expression “(including the number of seats reserved for women bolonging to
the Scheduled Castes, the Scheduled Tribes and the Backward Classes of citizens)”
shall be substituted .

PART VII.

AMENDMENTS TO THE TIRUNELVELIL CITY MUNICIPAL CCRPORATION
ACT, 19%4.

nil Nadu  Act 13. Insection 2 ofthe Tirunelveli City Municipal Corporation Act, 1994 (here- Amendment of

inafter inthis Part referredto as the Tirunelveli Corporction Adi), for clause (a), section 2.
the tollowing clauses shall be substituted, namely :—

-

L «(a) *Backward Classes of citizens’ shall have the same meaning as defined
in elause (a) of section 3 of the Tamil Nadu Backward Classes, Stheduled  Castes
and Scheduled Tribes (Reservation of Seats in Educoiional  Tastitilions and of
appointments or posts in the Services under ths State) Act, 1993 ;

~(aa) <City of Tirunelveli’ or ‘City’ means the local arex  comprised in
the Tirunelveli Municipality and includes any local aren which after the date of
the commencement of this Aet, isincluded inihc City but does not include any
local area which after such date of the commencemont is excluded from the City;”,

A Group) IV-2 Ex. (604)—2
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Amendment of 14, Insection 5 of the Tirunelveli Corporation Ach,— ;
section 5. |
(1) after sub-section (4), the following sub-sections shall bs insertec, namely :— '

© . _*“(4-A) Scats shall b> reserved for ihe persous belonging to the Backward i
Classes of citizens in the Council and the number of seats so reserved shall be, as o
neiarly as may be, fifty per cent of the total number of seats to be filled by direct election

in the Council.

(4-B) Seats shall be reserved for women belonging to the Backward Classes
of citizens from among the seats reserved for the petscns belonging to the Backward
Classes of citizens, which shall not ba less than one-tnird of the tctal number of seats
reserved for the persons belonging to the Backward Classes of citizens.”;

052) in sub-section (5), for the expressicn “(including the number of seats
roserved fcr  women belonging tc the Scheduled Castes and the Scheduled Tribes)”,
the expressior “‘(including the number of seats reserved for wemen belonging to the
Scheduled Castes, the Scheduled Fribes and the Backwaid Classes of citizens)” shall

be substituted. :

PART VIIL
AMENDMENTS TO THE SALEM C:TY MUNICIPAL CORPORATION ACI,
1994,
Amendment of 15, Insecticn2 of the Salem City Municipal Corporation Act, 1994 (hereinafter ~ Tamil Nadu AL' .
secticn 2. in this Part referred to as the Salem Corporation Act), for clause (2), the following 29 of 199. 3

clauses shall be substituted, ramely *—

t

\ “(a) “‘Backward Classes of citizens” shall have the same meaning as defired Tami! Nadui*

in claiise (2) of section 3 of the Temil Nadu Backward Classes, Scheduled Castes and 45 of 19"
Scheduled Tribes (Reservaticn of Seats in Educational Instituticns and of appoints: -
ments or posts in tha Services under the State) Act, 1993; .

7 (aa) ‘City of Salem’ or ‘City’ means the local area comprised in the
Sulein Municipality nd includes any local area which after the date ct the commence- »

iei t cf this Act, is included in the City but does not include any lccal area which
after such date of the commencement is excluded frcm the City;”.™) 8
Amendment of . 16, In sectién S of tha Salem Corporation ACt,—
section 5.

(1) efter sub-section (4), the following sub-sections shall be inserted, namely —

R e

. “(4-A) Seats shall be reserved for the persons belenging to the Backward

Classes ‘of cisizens in the Council and the number ot seats so reserved shall be, as

. nearly as may be, fifty per cent of the total number (f seats to ba filled by direct
. slection ir: the Council.

~ (4-B) Soats shall be resarved tor women belonging to the Backward Classas
of citizens from among the scats reserved fcr the persons belc nging to the Backward
Classas of citizens whicn shall not be less than one-third of the total number of soats
reserved for the persons belonging to the Backward Classes ot Citizens.”; -

e

-

(2) in sub-section (5), for the expression “(including the number of seats
regervefi for women belonging to the Scheduled Castes and the Scheduled
Tribes)”, the expression “‘(including the number of seats reserved for women belonging
to the Scheduled Castas, the Scheduled Tribes and the Backward Classe: of citizens)”
shall be substituted. :
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PART IX.

(AMENDMENT AND SPECIAL PROVISION) ACT, 19%4.

AMENDMENT TO THE TAMIL NADU MUNICIPAL CORPORATION LAWS

17, In section 121 ofthe Tamil Nadu Municipal Corporation Laws (Amend- Amendment o

ment and Spaagial Provision) Act, 1994, for tha words  and two shall ba rasasved

for women,” the words ‘‘two shall be reserved for women and such number of
offiees of Mayor not oxceeding fifty per cent of the total number of office of the

Mayor as may be prescribed, shall ba reserved for the persons belonging to
Back ¥vard Classes of eitizens *° shall be substituted.

{By oreer of the Governol)

the

yl, MUNL RAMAN,
Secratary to Govarnmens,

Law Depar

tment.

seation 121,

PRINTED AND PUBLISHEP BY THEI DIRECTOR OF STATIONERY AND PRINTING. MADRAS, ¢

- ON BEHALF OF THF GOVERNMENT OF TaMIL NADU, -
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The following Act of the Tamil Nadu Legislative Assemhly received the assent of the
Governor on the 30th December 1995 und is hereby published  for general information :—
ACT No. 46 OF 1995,
An Act further to amend the Laws relating to the Municipal Corporations and Munici-
palities in the State.of Tamil Nadu. .
i
BE it enacted by the Legislativg Assembly of the State of Tamil Nadu in the Forty-sixth
Year of the Republic of India as follows :— .
PART-I.
PRELIMINARY.
1. (1) This Act may be called the Tamil Nadu Municipal Laws (Second Short title
Amendment) Act, 1995. and  com-
' ) meneement.
(2) 1t shall come into force at once.

PART-II.

AMENDMENT TO THE MA;\%RAS 9C;TY MUNICIPAL CORPORATION
T, 1919.

Nadu
IV of

2. In section 414 of the Madras City Municipal Corporation Act, 1919, in sub- Amendment]
section (2), for the expression “‘ up to the 31st day of December 1995 , the expression of section,
“up to the 30th day of June 1996  shall be substituted. 414.

PART-III.

AMENDMENT TO THE TAMIL NADU DISTRICT MUNICIPARITIES
ACT, 1920.

3. In section 375 of the Tamil Nadu District Municipalities Act, 1920, in sub-section ~Amendment
(2), for the expression *“ up to the 3]st day of December 1995 *, the expression “up to  of section
the 30th day of June 1996 * shall be substituted. - : 375.

PART-IV.

' AMENDMENT TO THE MADURAI CITY MUNIGIPAL

CORPORATION ACT, 1971. v
\ adu 4. In section 510-A of the Madurai City Municipal Corporation Act, 1971, in sub- Amendment
5 of section (2), for the expression ““ up to the 31st day of December 1995 ', the expre:sion

) of section i
“ up to the 30th day of June 1996 * shall be substituted. .

510-A.
PART-V.
AMENDMENT TO THE COIMBATORE CITY MUNICIPAL
‘ CORPORATION ACT, 1981.
£ Tamil Nada 5. In section 511-A of the Coimbatore City Municipal Corporation Act, 1981, in  Amendmer
Act25 of sub-section (2), for the expression *“ up to the 31stday of December 1995 **, the expression of section
1981. “ up to the 30th day of June 1996 *’ shall be substituted.

511-A,
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PART-VL

AMENDMENTS TO THE TIRUCHIRAPPALLI CITY
MUNICIPAL CORPORATION ACT, 1994.

Amendment 6. In section 10 of the Tiruchirappalli City Municipal Corporation Act, 1994,—. Tamil Nad

of section Act 27
10. 1994,

(1) in sub-section (2), for the expression ‘‘ on or before the 31st day of December
1995 *, the expression * on or before the 30th day of June 1996 ” shall be substituted ;

(2) in sub-section (5), for the expression ““ up to the 31stday of December 1995 *,
the expression ““ up to the 30th day of June 1996 ** shall be substituted.
PART-VII. i

AMENDMENTS TO THE TIRUNELVELI CITY MUNICIPAL . _
CORPORATION ACT, 199%4. 3

Amendment 7. In section 10 of the Tirunelveli City Municipal Corporation Act, 1994,— Tamil _
of section ' Act 28 ¢
10. 1994.

(1) in sub-section (2), for the expression ** on or before the 31stday of December
1995 », the expression ** on or before the 3Cth day of June 1996 * shall be substituted ; .

(2) in sub-section (5), for the expression  up to the31stday of December1995 , } 4
the expression up to the 30th day of June 1996 > shall be substituted. e

PART-VIII.

AMENDMENTS TO THE SALEM CITY MUNICIPAL
CORPORATION ACT, 1994.

(mendment 8. In section 1070f the Salem City Municipal Corporation Act, 1994,— Tamil
of section
10. ' 1994.

(1) in sub-section (2), for the expression “ on or before the 31st day of December

1

1995 >, the expressior. ““ on or before tre 3¢th day of June 1996 ” stall be substituted ;

(2) in sub-section (5), for the expression ““ up to the 31stday of December 1995 ”,
the expression “ up to the 30th day of June 1996 » shall be substituted -

(By order of the Governor.)

M. MUNIRAMAN,
Secretary to Government, Law Department,

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS, ON B
OF THF. GOVERNMENT OF TAMIL NADLJ.. o E
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The Jollowing Act of the Tamil Nadu Legislative dssembly received the assent of
ihe Governor on the 25th June 1996 and is; hereby published for general
information :—

ACT No. 16 OF 1996.

An Aect further to amend the Laws relating to the Municipal Corpasations and
Munpicipalities in the State of Tamil Nadu.

Bk it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-seventh Year of the Republic of India as follows i— _

PART 1.
PRELIMINARY.
1. (1) This Act may be called the Tamil Nadu Municipal Laws (Amendment) Short-tltle and
Act, 1996. commence- |
. ment.
) It shall come into force at once.
PART IL
AMENDMENT TO THE MADRAS CITY MUNICIPAL CORPORATION
] ACT, 1919, '
w mil Nadu 2. In section 414 of the Madras City Municipal Corporation Act, 1919, in Amendmenu

v ct IV of 1919. sub-section (2), for the expression “up to the 30th day of June. 1996 and no longe*”, of section 414
the expression “apto the 31st day of December 1996 or for such shorter period as
the State Government may, by notification, specify in  this behalf” shall be
substituted. .

PART IIL.

AMENDMENT TO THE TAMIIZ:’I‘\IAI?? DISTRICT MUNICIPALITIES
A 0.

¥amil Nadu 3. In section 375 of the Tamll Nadu District Municipalities Act, 1920, in sub- Amen t
WAtV of 1920.  section (2) , for the expression ““up to the 30th day of Jane 1996 and no longer”, of section 375.
b | the expression ““up to the 31st day of December 196 or for such shorter period as

the State Government may, by notification, specify in this behalf”’ shall be sub-

stitoted.
PART LV,
AMENDMENT TO THE MADURAI CITY MUNICIPAL CORPORATION
ACT. 1971 /
- EE - f’ﬂf}m’:@*ﬁr.’A Tamriter S O o
it s D fix S ammmmoccmm Bl Lz U e 08K i g m
iomesr". The =xyemsscR HCAT ::.fz_frzrd_,w’-rrr.“% i for s thorer ST0A.
Derioe 2« Tix GOWCramen: m2y, Uy DotGcation, sceciy  in this Behalf” skall be
substitoted.

IV-2 Ex. (301)-3
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PART V.
AMENDMENT TO THE COIMBATORE CITY MUNICIPAL CORPORATION
ACT, 1981. e
, AL
Amendment 5. In section 511-A of the Coimbatore City Municipal Corporation Act, 1981, Tumil Nadgg
of section in sub-section (2), for the expression ‘“upto the 30th day of June 1996 and ro Act23of ¥
511-A. longer”, the expression “upto the 31st day of December 1996 or for such shorter 1981. ]
period as the Government raay, by notification, specify in this behalf” shali be
substituted. ,
PART VI. #
AMENDMENTS TO THE TIRUCHIRAPPALLI CITY MUNICIPAL
CORPORATION ACT, 1994. 1
Amendment 6. In section 10 of the Tiruchirappalli City Municipal Corporation Act, 1994— Tamil Nade
Act 27 of 19

of section 10.

(1) in sub-section (2), for the expression “on or before the 30th day of
June 1996”, the expression ““on or before the 31st day of December 1996 shalf

be substituted ;

(2) in sub-section (3), for the expression ‘“upto the 30th day of June 1996
and no longer” , the expression “upto the 31st day of December .996 or for such
shorter period as the Government may, by notification, specify in this behalf™

shall be substituted.

PART VII,

AMENDMENTS TO THE TIRUN%LVEU CITY MUNICIPAL CORPORATION
ACT, 1994,

7. In section 10 of the Tirunelveli City Municipal Corporation Act, 1994—  Tamil Nad

Amendment
Act 28 of I

of section 10.

(1) in sub-section (2), for the expression “on or before the 30th day of June
19967, the expression * on or before the 31st day of December 1996 shall be

substituted ;

(2) in sub-section (5) , for the expression “upto the 30th day of June 1996
and no longer”, the exoression “unto the ¥1st day of December 1996 or for such
shorter period as the Government may, by notification, specify in this behalf”
shall be substituted. S




Nadu;
3 of 19

et 29 of 1994,

(1) in sub-section (2), for the expression “on or before the 30th day of
Jane 1996(;’, tha expression “on or before the 31st day of December 1996°° shall be
substituted * .

(2) in sub-section (5), for the expression “upto the 30th day of June 1996
and no longer”, the expression ‘“upto the 31s. day of December 1996 or for such

shorter period as the Government may, by notification, specify in this behalf*
shall be substitited,

(By order of the Governor)

M. MUNIRAMAN,

Secretary to Governmeny,

Law Department.
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PART VIII.
AMENDMENTS TO THE SALEM CITY MUNICIPAL CORPORATION
ACT, 1994.
h mil Nadu 8. In section 10 of the Salem City Municipal Corpdration Act, 1994— Amendme
of section 1
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 25th June 1996 and is hereby published for general
Iniformatiou:—

ACT No. i7 OF 1996.

An Act further to amend the laws relating to Municipalities and Municipal
Corporatijons in the State of Tamil Nadu.

WHEREAS under Article 243-T of the Constitution of India, the Legislature of
the State have been empowered to make suitable provision for reservatior of seats
in any Municipality or Offices of Chair-persons in the Municinalities for Backward
Classes of citizens ;

ANDWHEREAS a policy cecision was taken by the Government of Tamil Nadu
to provide reservation for Backward Classes of citizens in the wards of the Town
Panchayats, Muaicipalities and IMunicipal Corporations and of the offices of chair-
persons of Town Panchayats, Municipalities and Municipal Corporations in this
State ;

AND WHEREAS the Tamil Nadu Municipal Laws (Amendment) Act, 1995
(Tamil Nadu Act 34 of 1995) was enacted making provisions in the laws relating
to Municinalities and Mu:icipal Corporations in tre State of Tamil Nacu providing
for reservation of seats and offices of chair-persons for Backward Classes of citizens
in the Tow:n Panchayats, Mu:.icipalities and Municipal Corporatiors ;

AND WHEREAS provisions which were made in Tamil Nadu Panchayals
Act, 1994 by the Tamil Nadu Panchayats (Second Amendmert) Act, 1995
(Tamil Nadu Act 30 of 1995) providing reservation of fifty per cent of the wards at
each level of Panchayats and of the Offices of Presidents of Village Panchayats, Chair-
men of Panchayat Union Couacils and Chairmen of District Panchayats in this ~tate
for Backward Classes of citizens had been challenged and the High Court, Madras,
inits judgment dated the 3rd April1996in W.P. No. 14637 of 1995, etc. hasstruck
down the provisions of the said Act providing reservation for Backward Classes of
citizens and all notifications issued under the said Act effecting reservation in
favour of Backward Classes of citizens ;

AND WHEREAS itisfelt that provisions macefor reservation of seats
and offices of Chair-persors for Backward Classes of citizens in the Town Panchayats,
the Municipalities and Muuicipal Corporationsarelikely to bestruck down if challen-
ged before the courts as in the case of reservations mas.e in the Panchayats ;

AND WHEREAS the State Government have taken a  policy cecision '
to concucttheeletionsforthe Town Panchayats, Municipalities® and Muricipal
Corporatio: s in tuis State at iv carlivst possible time;

AND WHFEREAS in order to complete the process of elections to all Town
Panchayats. Munircipalities and Municipal Corporatiors in the State, there is no
other alternative for the time being except to omit the provisions relating to the
reservation for Backward Classes of citizens made in the laws relating to Muricipali-
ties and Muuicipal Corporations

AND WHEREAS itis coasidered necessary to amend the laws relating to

Municipalities and Municipal Corporations suitably ;

BE 1t cnacted by the Legislative Assembly of the State” of Tamil Nadu in the
Forty-seventh Year of the Republic of India as follows — '

PART L
PRELIMINARY.

ic At m2v B2 2zlle? the Tami! Na’u Moniving! Lawe Second £ mend, Sty
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of section 3.

i
Amendment

of section 3-1.

Amendment
of section 7.

Amzndment,
o section 3.

Amendment
of section 5.

" for women belonging to the Scheduled Castes and Scheduled Tribes)” shall be

82
PART 1.
AMENDMENTS TO THE TAMIL NADU DIST I
MUNICIPALITIES ACT, 1920.
Amend ment 2. In section 3 of the Tamil Nadu District Municipalitics # ct. Jo20 (herotie 0 it fdada
alter in this Part referred to as the 1920 Act), clause (2-A) shatl be omitted. Voo of 19% -

3. In section 3-1 of the 1920 Act,—
(1) sub-sections (2-A) and (2-B) shall be omitted ;

(2) in sub-section (3), for the expression * (including  the number of seats
reserve:l for women beloaging to tie Sche luled Castes, the Scheduled f'ribes and
the Backward Classes of citizeas)”, tie expression “(including the number of seats
reserved for women belonging to the Scheduled Castes and tae Scheduled Tribes) ”

shall be substituted ;
(3) sub-section (4-A) shall be omitted ;

(4) insub-section(3),fortie expression*(including thc number of offices re-
served. for women belonging to the Scaeduled Castes, the Scaeduled Tribes and the
Backward Classes of citizens)”, the expressicn “(including the number of offices reserved

substituted . .

4. In section 7 of the 1920 Act,—
(!) sub-sections (6-A) and (6-B) s!all be omitted ;

(2) in sub-section (7), for the expression  “(including the number of seats
reserved for women belonging to the Scheduled Castes, the Scheduled Tribes and
the Backward Classes of citizens)”, tie expression “(including the number of seats
reserved for women belonging to the Scheduled Castes and the Scheduled Tribes)”

shall be substituted ;

(3) sub-section (8-A) shall be omitted ;

(4) in sub-section(9), forthe expression “(includingthe number of offices re-
served for women belonging to the Scaeduled Castes, the Scheduled Tribes and the
Backward Classes of citizens)”, the expression “‘(including the numberof offices
reservec. for women belonging to the Scheduled Castesand the Scheduled Tribes)”

shall be substitutzd.

PART IIL

AMENDMENTS TO THE MADRAS CITY MUNICIPAL
CORPORATION ACT, 1919.

5. 1In section 3 of the Madras City Municipal Corporation Act, 1919 (herein- i
after in this Part referred to as the 1919 Act), clause (2-A) shall be omitted. ( " ,;r;l?l\} 1;?;1,‘

6. In section 5 of the 1919 Act,—
(1) sub-sections (4-A) and (4-B) shall be omitted ;

: (2) in sub-section (5), for te expression “‘(including the number of seats
reserved for women belonging to the S:eiuled Castes,the Scheduled Tribes and the
Backward Classes of citizens)”, the expression “(including the numberofseats rescr-
ved for women belonging to the Scieluled Castes and the Scheduled Tribes)” shall

‘be substituted.
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PART 1V.

AMENDMENTS TO THF MADURAI CITY MUNICIPAL
CORPORATION ACT, 1971.

ad i amil Nadu 7. Insection 2 of the Madurai City Municipal Corporation Act, 1971 (herein- Amendment ot
»f #l Act15 of 1971.  afterin this Part refzrred to as the 1971 Act), clause (2-A) shallbe omitted. section 2,
8. Insection 5 of the 1971 Act,— Amendment
(1) sub-sections (4-A) and (4-B) shall be omitted ; of section 5.

(2) in sub-tection (5), for the expression “(including the number of seats
reserved for women belonging to tae Scaeduled Castes, the Scaeduled Tribes and the
Backward classes of citizens)”, the expression ““(including the number of seats reserved
for women belonging to tne Scaeduled Castes and the Scaeduled Tribes)” shall be

substituted.
» PART V.
f ,: AMENDMENTS TO THE COIMBATORE CITY MUNICIPAL
1 CORPORATION ACT, 1981.
i mil Nadu 9. In section 2 of the Coimbatore City Muaicipal Corporation Act, 1981 Amendment ol
! 25 of 1981,  (hereinafterinthisPartreferred to asthe 1981 Act), clause(2-A) snall be omitted. section 2.,
‘ 10. Insection 5 of the 1981 Act,— Amendment
(1) sub-sections (4-A) and (4-B) shall be omitted of section 5.

(2) insub-section(5), fortieexpression“(including the number of seatsreserved
for women belonging to the Secaduled Castes, the Scheduled Tribes and the Backward
Classesof citizens)”, the expression “(includingthe number of seats reserved for
women beloaging to tae Sciedulsd Castes and the Scheduled Tribes)” shall be sub-

3 stituted.

PART VI

AMENDMENTS TO THE TIRUCHIRAPPALLI CITY
MUNICIPAL CORPORATION ACT, 1994.

hmil Nadu 11. In section 2 of tie Tiruchirappalli City Municipal Corporation Act, 1994 Amendmeut v
427 of 1994, (bereinafter in this Part referred to as the Tiruchirappalli Corporation Act), clause section 2.

(@) shall be omitted.

12. 1In section 5 of the Tiruchirappalli Corporation Act;— Amendment
of section 5.

(1)} sub-sections (4-A) and (4-B) shall be omitted ;
(2) in sub-section (5), for the expression “(including the number of seats
reserved for women belonging to the Scheduled Castes, the Scheduled Tribes and the

Backward Classes of citizens) ”, the expressio1 * (including tae number of seats
reserved for women belonging to the Scheduled Castes and the Scheduled Tribes)”

shall be substituted.
du k
19155 PART VII.

AMENDMENTS TO THE TIRUNELVELI CITY MUNICIPAL
CORPORATION ACT, 19%4. -

mil Nad 13. In section 2 of the Tirunelveli City Municipal Corporation Act, 1994 Amendment
il (hereinafter in this Part referred to as the Tirunelveli Corporation Act), clause (a) of Section 2.

9t 28 of ]
4, shall be omitted. '
fian ve Ti Iveli ion Act,— ' S Amendment
14. In sez,tlon.S of the Tirunelveli Corporation Do of Saction 5.

1) sub-sections (4-A) and (-B) shall be omitted ;
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Amendment
of section2.

Amendment
of section 5.

Amendment
of section 121 .

(2) in sub-section (3}, for the expression (,includingﬂt‘ge Juumb’ey _of_ §eats
reserved for women belonging to tae Scaeduled Castes, the Scaeduled Inb‘cs and
the Backward Classes of citizens)”, tae experssion “(including the number of
seats reserved for women belonging to tae Scaeduled Castes and tiw Scheduled
Tirbes) > shall be substituted.

PART VIIL

‘AMENDMENTS TO THE SALEM CITY MUNICIPAL
CORPORATION ACT, 19%4.

15 Insection?2 o’ the Salem City Muaicipal Corporation Act, {994 (Lereinafter

in this Part referred to as the Salem Corporation Act), clause (a) shall be omitted.

16. In section 5 of the Salem Corporation Act,—
(1) sub-sections (4-A) and (4-B) shall ve omitted ;

(2) in sub-section (5), for the expression *(including the number of scats
reserved for women belenging to tae Scaeduled Castes, tne Schcduled Tribes and
the Backward Classes of citizens)”, tae expression * (including thic number of
seats reserved for women beloaging to the Scaeduled Castes and the Scheduled
Tribes) > shall be substituted.

PART IX.

AMENDMENT TO THE TAMIL NADU MUNICIPAL CORPORATION
LAWS (AMENDMENT AND SPECIAL PROVISION) ACT, 1994.

17. Insection 121 of the Tamil Nadu Municipal Corporatic: Laws {(Amendment
and Special Provision) A.ct, 1994, for the words ©“ two s “all be reserved for women
and such number of offices of Mayor not exzeecing fifty serce..t of ti.e total number
of office of tive Mayor asaay be prescribed, s .all bereser e fort-.e rersons belonging
to tne Backwarc Classes of citizens ”, the words ¢ and two s'.all be reserved for
women ” srall be substituted.

(By order of the Governor)

M. MUNIRAMAN,
Secretary to Governmient,
Law Departient.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF

5

BEHALF OF THE GOVERNMENT OF TAMIL NADU.

STATIONERY AND PRINTING, M»MAI)R/\HV, {)N

Tamil Nadu
Act29 of 199%,

famil Nadu
Aot 26 of (0%,
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The followwing At of 12 Ten? Vil @ 2rislqiiy2 Asso mJly received the assent of

the Governor o thy 1340 Azt 1935 a1d is heredy published for general
inform.ation ' — v o i

ACT jNo. 22 OF 1993,

Av At fprthor £ anzad the laws relating to the m lmClleltleS and
muanicipal co-po-ations in the State of Tamil Nadu, Lo

G

BE it eaacted by the Legislative A‘,selnbly of the State of Tamil Nadu in the 8
Forty-scveith Year of the Repudlic of Inha as follows:— -

i

ISPART L
PRELIMINARY., e

1. () Tais Act may b. callz1 tae Tanil Nﬂu Muncloa.l La.ws (I‘hu'd Short mle’ %}
Amendment) Act, 1996, B e . and commeneo-
ment.

(@) It shall come into force at once. | ST

PART, 1L o
°3

AMENDMENTS TO THE TAMIL NADU DISTRICT MUNICIPALL |’ -
T.ES ACT, 1920. | S

(endment 2. In section 3-C ofthe Tamil Nadu District Municipalities Act 1920, 3 Tamil Nadu

o i

¥ section (’vlereivmft@r inthis part referred to as tae {920 Act),— » ActV. Of 1920

M in sub-;ec*lon (2), - the provisa to clause (a) shall be omitted; Y
(2) for sub-section (3), thy following sub-seciion shall be substltuted .
o namgelyi— : . BT ST oo

H43) Tuﬂ crsons referred to in sub-sectlon @ shall bz enmled to take part in]
ot »ml g3 bat sl ot have ths right to vote in the meetings of |
i towa pancaayat.” . i

“in

hmead ment 3. In section 7 of the 1920  Act,—

of section 7. (y 1150333150 (3), the provisy to clause (a) shall be omitted;

(2) for sub-section (4), tis followm0 subseciion shall “be ‘ ?S“‘JS“‘?
-5 tuted, namelyi— :

) Ths pacsoas referred o in sab-section (3) shall be entitled to take part in
. the proessidings bat shell ast have ths right to vote in the meetings
of the Council.,”,

S U220 A, in sudsestioa (3), fortheea . “ssion “other
$Irssio “other thy e 2205015 e2feccs 1 toin sub-sec-
> i Ushall he suhstitutesd,

'371131 2ol
viiem it
N R B S A

,(;N
L e

MBI e Rl 19 Aty the following sectioa shall be subs-
RSN . } : ) > ;

YA ppodaiment o) stending committee: (1) /5 council may, bt

skt el ot stk Govorament, coastitute such n nb“r of Sta vl

Coraitiass ol s Lires for the puraose of cxercisiag suc’i powers, i

ae b Snc o aciforming szt fuactions asit may delegate to tie

s apoint indhivid al eounsill s o zommittess, (o enn dire iato and report or
: T I TR N T TR TNt B K i'ur to tivwm °

-|

ﬁ?ro

[y

1

1t

Providi! m nothing contained in this Sub section shell apply to the™ Taxa-
o AR L Uhmanin relgrred o in section 23-A. ' '

(2) The comasiHn of San ing Conittess and ths methhd of appoint-
ment of( i *”"'l"} At erm /)-‘ ) 1,3.’)f Am smh:s 2ad Cirman of Standing
aa ﬂ/n v . - \"' "

1V A Ew o % .

k
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)

Amendment of 6. In section 23-A of the 1920 Act, in clause (1), for the expression “and
section 23-A.* four councillors elected by1ihe council”, tke (xpiession “and four councillors three
" of whom shall be elected by the council frcm :mongthemselves and one person
nominatcd by the Chairman frcm s mong the persons referred to in sub-section (3)
of section 7” shall be substituted.” Joip, ;

Amendment of 7. In section 43-C ofthe 1920 Act, in sub-section (2), for the expression
section 43-C. ‘“‘and the conditions tnder which such deposits may be fcrfeited” the expression
“the conditions under which such deposits may be forfeited and the maximum

amount of expenditure which may be incurred by candidates standing for clection as

. councillor or chairman” shall be substituted,, 5
Amendment 8. Insection 51-B of the 1920 Act, in sub-section @), in clause (a), for T .-
of sectlon| the expression ‘“as councilior”, the expression ‘‘as chkairfan or councillor”
-B. shall be substituted. g '
Amengmentof = 9. InSchedule X ofthe 1920 Act, afteritem 15 and the entries relating

Schedule X.  -thereto, the following items and entries shall be acded, namely:—
- “16. Urban Planning including Town Planning.
17. Regulation of land use and construction | of buildings.

18. Fire [cervices.”.

PART I11. L Subs
: b se
AMENDMENTS TO THE MADRAS CITY MUNICIPAL CORPORATION
' ACT, 1919.
Tamil Nadu 10. In section 3 of the Madras City Municipal Corporation Act, 1919, (herein-
ActIV of after in this part referred to as the 1919 Act),—
1919, (a) in clause (26-B), for the expression “‘section 6-F'’, the expression ‘‘scevion

5A"* [ shall be substituted;
(b) clause (28) shall be omitted.
11. In section 5 of the 1919 Act,— Amendnl
(1) in sub-section (2),— sestien %,
(a) the proviso to clause (a) shall be omitted.

i () for clause (c) including the proviso treretd, the following clause st.all be
swbstituted, namely:—

7 _ “(c) all the members of the Tamil Nadu Legislative Assembly vepreser ¥ing
' b enastityencies which comprise wholly or partly the area of the Corporatio., ;

(c) clause (d) stall be omitted.

ML

(2) after sub-section (2), the following sub-section shall be inserted, namel: :—

[ )Y

_ “(2-A) TLe persons referred to in sub-section (2) shall be eutitled to take
part in the proceedings but stall rot have t.e right to vote in tl.e meetings of ¥ e

council.”.
tor 12. For section 5-A of the 1919 Act, the following section skall be substituted,
T § namely :—
B ‘
L “>a. Constitution of Wards Committees—(1) Tlere slall be

consuguted by ti.e State Governmert, by notification, such number of wards
committees comprising territorial area of such number of wards as may be
specified in the notification witkin tle territorial area of tke corporation,

(2) Each wards committee stall consist of—

£ v _(a) all the coyncillors of t“e corporation representing ti.e wards within
the territorial area of the wards committee; and
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(b) the person, if any nominated by tie State Governmeat under clause (2)
of sub-section (2) of section 5, if his name is registered as a voter within the territorial
area of the wards committec.

(3) The State Goverameat may, after consultation with the corporation
from time to time, by notification, alter the name, increase or diminish the area of
any wards committee specified in the notification issued uncer sub-caction (1) ”.

13. For section 6-A of tiic 1919 Act, the following sestio >hall be substituted, Substitution «
namely :— section 6-¢

“6-A. Constitution of Standing Committees—(1) There shall be cons-
tituted by the State Government, by notification, such number of Standing
Committees not exceeding three as may be specified in the notification for tke
purpose of exercising such powers, discharging such duties or performing such

- functions as the Council may delegate to them.

(2) The composition of Standing Committees and the method  of appoint.
ment of Chairman and tie term of ofice of members and Chairman of Standing
Committees shall be such as may be prescribed.’’. . :

14, Inthe 1919 Act, sections 6-B, 6-C,6-D,6-E and 6-F skall beomitted. Omission of
sections 6-B
6-€, 6-D,
¢-B and 6-F
substituﬁon of 15. For section 6-G of tie 1919 Aet, the followibng section_shall be substituted, -

sectior 6-C3, nmamely :—
“6-G. Election and term of office of chairman™.of wards committee.—

(1) The Chairman of the Wards Committee shall be elected by the councillors
of the Wards Committee from among themselves after each ordinary election to the
council in such manner as may be prescribed. '

(2) The Chairman of the Wards Committee shall Lold! office till tt e duration
of the Wards Committee. » ,

- (3) Any casual vacancy in the office of the Chairman ef the Wards Committee
shall be filled un in such manner as may be prescrihed and the Chairman elected in
any such casual vacancy shaii hola office only so long as the person in whose place
he is -elected would have been entitled to hold the office, if the vasascy had
not occured.”.

- Amendment 16. In section 6-H of the 1919 Aot,—"
I of section
6-H.
(1) for sub-section (1), the following sub-section shall be substituted, namely:—
“(1) Subject to the provisions of this Act and the rules made thereunder, the Counsil
may delegate such powers and duties as it deems fit to a Wards Committee.”;
(2) sud-sections (2)_and (3)7shall be omitted.

A t of 17. In section 32 of the 1919 Act, in sub-section (1), for the expression
) A:%[tlﬁ)mxi.?l s“clauses (b), (¢) and (d)”, the expression “clauses (b) and (c)” shall be substituted
t of 18. 1n section 34 of the 1919 Act, for the expression “clauses (b), (c) and

A?e?:%gegﬂf (d)” wherever it occurs, the expression “clauses (b) and (c)”’ shall be substituted.

Insertion of 19. Inthe1919 Act, after section 45, th.e following section shall be inserted,

pew section namely:—
45-A.

“45.A, Construction of referencesto Divisions.—In this Act, wherever the ' expression
“Division” or “Divisions” and “territorial Divisions" occur, it shall be deemed to

refer to “Ward’? or “Wards’ respectively.”
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.mendmznt of 20, In seciion 53 of tha 121D Ast, in su‘*-*acuon (O, ia sosabag
section 53. portion, for the cxpression “clauses (b), () or (d)”, the expression “clan.

(b) or {c)” shzll be substituted,

yméndment 20,11 s3stiva SEA of i 1) A frsihsastion (!, iu0 T il
of saction stelaction of a Councillor’”, the axoe2ssion “elastion of Maye: ov a4 uane et
54-A. shall b substituted,

\meadment 22. Ias3ction 54-B of the 99 Act,insub-sectinr{! ) faclvise gt !y expils-
of section sion “as a coucillor”, the exnression dag Mayor coa Gouneilloe™ < ol v xmi(mc,‘l.
54-B. :

Amsndment 23, i section 59 of the 1919 Act, in sub-seciion (2), in Clul s¢ (). or the cxpres-
of seclion sion “ and cmd:uom under wmch such depnsi's may be forfeied’, the expression
53. “the condivions smder which such deposits may b forteited and the meximam amount

of cxpenditure winc. may be incurred by the sandidates standing for clection as -
Councillor or Mayor” shall be substituted.

Omission of 24. Inthe 19:9 Act, Schedules TX and: X shall he omitted,

Schedule
IX and -
.Sc'nedule X.
Ainendment 25, In Sciiedule XI of the 19:9 Act, afteritem 15 and theeatrics reluting o eraty,
of Scaedule the following items and eatries shall be a’ded, namely:—
XI hu[i\)
“ 16, Urban Planning including Town Planning, fon
17. Regulation of la1d use and constructio 1 of buildigs.
18. Fire services.”,
PART IV.
AMENDMENTS TO THE MADURAT CITY it NICIPAL CORPORATION
, ACT, 197).
Tami! Nadu 26. In saction 2 of the Madurai City” Muaicipal Corporation  Act, 1971 Aﬁme’ndmeut

Act 15 of 1971, (heremaﬂer in this part referred to as the 1971 Act),—

(a) in clause (42-A), for the expression “section 10-A”, the expression “section
5-A” shall be substituted;

(b) clause (45) shall be nmitted,

* section 2,!

27, Iasestion’ ofthe 1971 Act~—

L ) ‘of section$;
(1) ia sub-section (7 ),— :
(a) the provisy to clause (a) shall be cmitted ;
(») forcla 157 ) iwlwliag the provnsn ti.ereto, th.e fullowing clause shall be -
substituted, namucly 1— '
“(c) alltre me. nbers of tie Tamil Nadu Legislative Assembly representing]
coastitue wies which comprise wholly or partlyt area of te corporation. ”

() clause (<~) s'all be omitted,

(2) after sub-section (2), the following sub-sestion shall be ixsertz! fhamely 1

“(2-A \) The persoas referred to i sub-section (2) s'all be eatitled to take part in™
-the proceeiings butshall not h:ave therig't to votein the meetings of the
cou.“xcil ”,

28. Forsecction5-A of tie ;971 Act, the following’sestion suall be substituted,
namely -~
“3.A,  Coastitition Of Wa ds Committ-es. 7“(2 ) There shall

be constitutet by the Goverament, by Hotification, such r*x«ﬂa‘*r of wards
committees comprising territorial area of such nuaber of wards as may be
snacifisa 10 the sotiffcatins within the territorial area ~f the crrvnratins,
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e ot

e (2) Each wards commitece 5.1 consist of —
(a) all the councillors of tae corporation representing the wards within the
territorial area of tie wards committee ; and

(b) theperson, if any, nominated by the Government under clause (a) of sub-
section (2) of section 5, if his nameis registered as a voter within the territorial
area of tae wards committee.

(3) The Government may, after consultation with the corporation from time to
time, by notification, alter the name, increase or diminish the area of any wards
committee specified in the notification issued under sub-section (1).”.

29, Insection6 of the 1971 Act, for'} sub-section (l), the following  sub-section shall Amendmens
be substituted, namely :— ' , ) ] of sectiop <

» P | - 1
“(1) There shall be constituted by the Government, by notification, such number
of standing committees not exceeding three as may be specified in the notifi-
cation for the purpose of exercising such powers, discharging such duties or
performing such functions as the council may delegate to them. o

.

(1-A) The composition of Standing Committees and the method of appointment
of Chairman and the term of office of members and Chairman of standing
oommittees shall be such as may be prescribed.”,

30. Sections7,8,9,10 and 10-A other than section 9-A of the 1971 Act shall Omission «f
be omitted, i seotions 7, |
9,10 and 184,

Miation of 31. For section 10-B of the 1971 Act, the following section shall be substituted,
Mion 10-B, namely :— : ,

“10-B. Election and term of offiie of Chairman of Wards Commidttee.~

(1) The Chairman of the W21ds Committee shal’ be elected bythe councillora
of the Wards Commitiee from among 'hemselves after 2ach ordinary election to the
council in such manner as may be prescribed.

(2) The Chairman of the Wards'Co"mmittée shell hold cffice till the duratien
of the Wards Committee.

"~ (3) Any casualvacancy inthe cfficc of i1¢ Clizinn:an of the Wards Committee
shall be filled up in such mzirer 2 ny be preseribed and the Chairmen elected
in any such casual vacancy shel! hold ffice o'y ¢ lcrg as the person in whose

‘;{ﬂ;nzeq‘t place he is elected would heve Lecn c1iis v € "¢ 1o'¢ « ffee, if 1he vecanrcy hed not
T - occurred.”. S
o il pudment of 32. In section 16-C of the 1971 Act,—

.

"\'1! 1
«Iment
fion s,

(a) for sub-section (1), the following sub-cecticr shall be substituied. ramelys—

“(1) Subject to the provisions of this Ac' #1d the rules wade thercunder,
the council maydelegatesuch powersand dutiesasit deems fit toa Wards Committees

(b) sub-seciions (2) aad (3) shull b2 omitted.

ppdment  of 33; In section 33 of the 1971 Aél;"ih sub-section (1), for the expression

tion 33. “clauses (b), (c) and {d) ", the expressiJn- “;_l:,‘\uses {b) and (c) ** shall be substituted,
’k sadment ol 34, In sestion 35 of the 1971 Act, for the exnisstn “clauses (b), () a.ndeéd)”
tion 35. wherever it occurs, the expression.“clauses (b) and (c)” shall be subgtltm .

dment ol 35. ¥n section 57 of the 1971 Aet, i @;;b.se-f'ioﬂ‘ (‘),,in'r‘e opening portion,

; ion 57, for t e expression ‘“clauses (b), (¢) 6 (.)", the expression* clause (b) or (0)”
shall be sub-titued. R o

me1d ment of 36 In section 60A of the 1971 Agt, insibse:ion(!), for the _expression

¥ 01 60A. “election of a councillor”, ti:exorissior “elec 101 of Mayor or & Zo incilior” |

shall b: substituted. .

“ution B nendment of 37. In section 60-B of the 1971 - Act, in sLb- oo er (). in clause (2). for the
Ttion S ion 60-B. expression  ‘‘as a councill »”. the expression “: M: yo.. or & Councillor # shall
be substituted.

A Group) TV.2 Pr. (3 3)-3 R
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Amendment 38. In section 66 of the 1971 Act, in sub-section (2), in clause (5), for the

of seotion 66. expression “and conditions under which such deposits may be forfeited”, the expre-
ssion “the conditions under which such deposits may be forfeited and the maximum
amount of expenditure which may be incurred by the candidates standing for
el~ction as Councillor or Mayor” shall be substituted.

Omission of 39. In the 1971 Act, Schedules VIII and EX shall be omitted.
Schedules o o : _
VIIand IX. = o C . .
Amendment of  40. In Schedule X of the 1971 Act, afteritem 15 and the entries selating thereto,
Schedule X. the following items and entries shall be added, namely :i—
B %16, ‘Urban Planning including Town Planning. _
B 17. Regulation of land use and construction of buildings.
. 18, Fire Services”. -

PART V.

AMENDMENTS TO THE COIMBATORE CITY, MUNICIPAL CORPORATION
IR - ACT, 1981.

Amendment ot 41. In section 2 of the Coimbatore City Municipal Corporation Act, 1981
section 2. (hereinafter in this part referred to as the 1981 Act),—

o (a) in clayse (42-/5.,); for the expression “section] 10-A” “the expression
Ldes e ¢gection 5 A’ shall be substituted;
(b) clavse (45) shali be omittedy

42. In section 5 of the 1981 Act — Amardug

(1) in subssaction (2),—
' (a) the proviso to clause {a) shall be omitted:;

o (b) for claase (¢), inclading the proviso thereto, the following clause shall
be substituted, namely :— ,

_ “(¢) allthe membars of the Temil Nadu Legislative Assembly representing
© constituencics which ¢commise wholly or partly the area of the Corporation.”;
(c) clause (d) shall be omitted ;

(2) after sub-section (2),* he following sub-section shall be inserted, namely s=—

C-A) T pareone of red 1o in sub-section (2) shall be entitled to take
part in the procecdings bul shull not have the right to vote in the mectings of the
council.”, '

43, For section 5-A of the 1981 Act, the following section shall be substituted, S
namely :— :

_ o “5-A. Constitution of Wards Committees—(1) There shall be constituted by
! the  Goveramend, by noifiadon, | such -number of  wards committees
b‘m@ibn'sgng territorial area  of such numbBer of Wwards as may be specified in the
notdfication within the territo;is] 2rea of the corporation.
(3 Eich walls commlttee shali consist! of—
R ()} al_l‘ihé cOuriéilior§ of tﬁe, corporation representing the wards? within
the territe ial'area of the wirds committee ; dnd :
s v (B) thepersons, if aay, nominated by the’ Government under, clause
(ajtgfsgbfscginon:(Z) ot section S5, if His namt id registered as a voter within the
~territorial wrea of the wards cominitte§ : ' ‘
(3) The  Governma:it may, after consultation™ with the corporation

from time to time, by notification, alter theé naime, intredse or Ciminish the area
of any wards committee specified in th notification issaed under sub-section (1).”.

44. In ~».ian 6 of the 1981 Act, for sub-secti 1), the following s
sh~M he subsiituted, namely :— ub-section (1), the fo wine Rub-sectiqps A

{~'.:I'1“A 3
At 258
1981, §

section L

An
of s
10-1

1 bStitutio
section

medmy
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“(1) There shall be constituted by the Government, by notification, such
number_of Stahding Committees not exceedirg thiee as may be specificd in
the notification for the purpose of exercising such powers, discheagirg tuch
duties or pertorming such functions asthe ccuncil may delegate to them.

(1-A) The composition of Siénding Committees and the method of

appointment of Chairman andtheterm of office of members and Chairman of
Standing Committees shall be such as_may be prescribed.”.

45. Sections 7, 8, 9, 10 and 10-A other than section 9-A of the 1981 Act Oﬁ‘issiéﬁ

shall be omitted. of sections

7,8, 9, 10

and 10-A.

46.  For section 10-B of the 1981 Act, the following section shall bc Substitution

substituted, namely t— of sectior
10-B.

“10-B.  Election and term of office of Choirman of Wards Committee —
(1) The Chairman ofthe Werds Committee shall be elected by the councillors
il N of the Wards Committee from among themselves after each ordinary election
Act 758 to the council in such manner as may be prescribed. B

(2) The Chairman of the Wards Committee shalljhold office till the duiu-
tion of the Wards Comniittee.

(3) Any casual vacancy in the office of the Chairman of the Wards Comn-

i me mittee shall be filled up in such manner as may  be prescrgaed and the
2tion SN Chairman elected in any ‘such casual vagancy shall hold office only so lomg

office, if tie vacancy had not ocgurred. ”.
47. In section 10-C of the 1981 Act,—

as the person in whose place he is elected would have been entitled to hoid

B Amendment
of secticr
10-C.

. N . |
(@) for sub-section (1), the following sub-section shall be su'ﬁéiituté&,"
namely:— : e
“(1y Subject to the provisions of this Act and. the rules, made there-
under, the Council may delegate such powers and duties ¢sit deems fit to a Wards
Cominiitee.” , )
(b) sub-sections (2) and (3) shall be omitted.

48, Tn <ection 34 of the 1981 Act, in sub-section - (1), for the ~ expression

Amendinent of : v .
“glauses (L), (¢) and (d)”, the expression ‘‘clauses (b) ‘and () _shall be

section 34.

» substituted. L ; e

. endrient o 49. In section 36 of the 1981 Act, for- the expression ‘“clauses (b), (¢) and
:t:}g}l}not a :ctmio n 36, (d)” wherever it occurs, the expression “clauses (b) and (c)” shall be substituted.

leortion of 0. e v 1981 Act, after section 51, the following section shall be in-

pew Section serted, namelys—

AL
“351-A. Construction of references to Divisions.—3n this Act, wherever the expres-
sion “Division'? or *“Divisions?” cccur it shall be deemed to refertc the “Ward” or

“wWards? respetively.”,

Amendment of 51, Insection 59 of the 1981 Act,in sub-section (1),in the openingportior,

wction 59- for the cxnression “clauses (b), (€)or (d)”, the expression “clause (b) or (¢)”
shall be Subs'.iaulcd.v

52, In scction 62—A of the 19§y1 Act, in sub-section (1), for the'élbfﬂ.'sﬁiin

“election of » Councillor”, the expression “election of Mayor or a Councillor”™

shallbe subvituted. .

' Amerdment of 53. In scction 62-B cthic 1981 &¢t; i subssection (1), in clavse(a), for theexpres-

' ibcﬁc;n 62-8. _1on “2s a councillor”, the expression “as Mayor cr a Counciller® shall be substi-
tuted,

Amendment of
wection 62-A.

:E;Qm_
tion®!
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mendment of 54. In section 68 of the 1981 Act, in sub-section (2), in clause ’(,b),for the expres-

ction 68. sion “and conditions under which such deposits may be forfeited”, the cxpression
“the conditions under which such deposits may be forfeited and the maximum i
amount of expenditure which may be incurred by the candidates standing for A
clection as Councillor or Mayor” shall be substituted.

)mission of 55. In the 198! Act, Schedules VIII and IX shall be omitted.

chodules

X and IX.]

xmendment|of 56. In Schedule X of thel1981 Act, after iter: 15 and the’ entries} reluting

‘chediale 3. thereto, the following items and entries shall be added, namely :—

“16, Urban Planning includirg Town Planning.
17. Reeulation of lapd use and constructior of buildings.
18, Fire Services. **,

PART VI.

AMENDMENT TO THE TAMIL NADU MUNICIPAL CORPORATION LAWS
(AMENDMENT AND SPECIAL PROVISION) ACT, 1994.

Substitution of 57. Forsection121 of thc Tamil Nadu Municipal Corporction Laws(Amendment Tamil Neduv B Tami

secion 121, apa Special Provisior) Act, 1994, tne followite sectiop srall ve supstituted, Act 26 of 19488 Act
samely;— ' -

121, Reservation of the offices of Mayors for the members of the Scheduled
Castes or the Schedled Tribes and for women.—ia) Tne Offices cf the Mayors
of the Corporatiors ‘o this State shall be reserved for the persons belongire to the
Scheduled Cestes ..r the Schec ulcd Trives and the aumoer of cffices so reserved shall
bear, asneerlyasmey br, the same proportion to the total number of offics ir 2ll
the Corporatfunsinthe State as tne population of tne Scheduled Castesin 21lthe
corporetions 1o the State or the Scnediled Tribes ir 2" tne Corporrtions in the
State bears (¢ the total populstion of "1 the Corperatiors in the Stete;

Provided that where no office of Mayo: can be reserved for the persons belongl
to the Scheduled Castes or the Scheduled Tribes based on the total percentage 3
population ot the Scheduled Castes and the Scheduied Tribes in all the Corporations,
one office of Mayor of a'Corporzation having the highest percentage of population of the
Scheduled Castes and the Scheduled Tribes shall be reserved for women belonging to
Scheduled Castes or Scheduled Tribes out of the total number of offices of Mayors
reserved for women under elause (b) ;

(b) Tneoffices .11 ne Mayorsinthe State shall be reserved for womenard the
avmber cf offices so reserv. d for women shell not oe less thep one-third of the total ;
sumber of offices »f the MavorsintheState; T SAme-

.. R . . 1 3 - il
.. Provided that the offices of the Mayors reser ved unc. this section shall be i

* allotted byrotation todifferent muniespal corporationsint' e Statein sv ch manner as
may be prescribed betor e the ordinary elections to the mumcipal corporationsin the

State ©.
TR T e
S | ' PART VIL - |
AMENDMENTS TO THE TIRUCHIRAPPALLI CITY MUNICIPAL' CORPORATION
Tamil Nadu . . 58; In] seciion 5 of the Tiruchirappaili City Munici t e
Act 2Tof 1904, -, i .o onirappaili Gty Munjcipal Gorporation Act, 1994,—FF Amad
(1) in sub-section 2,— .o Yy

(a) the proviso to clause (a) shall be omitted
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_ (b) for clause () including the proviso thereto, the following clause shall
be substitutzd, zamely: -

. “(c) allthe members of the Tamil Nadu Legislative Assembly repres-
entt‘mg,c,:onstxtvencxes which comprise wholly or partly the area of the corpo-
ration.”:

(©) claiise (d) shall be omitted.

(2) after sub-section (2),the following sub-section shall be inserted,
namely:—

“(2-A) The persons referred to in sub-section (2) slall be entitled te
take part inthe proceedings but shallnot have the rightto vote] inthe meetings of |
the council.”. ’ |

PART-VIIL
AMENDMENTS TO THE TIRUNELVELI CIT Y MUNICIPAL CORPORATION
ACT, 19%4.
mil Nadu 59. In section 5 of the Tirunelveli City Municipal CorporationAct, 1994,— Amendment .
At 28 of 1994, section 5,

(1) in sub-section 2,~
(a) the proviso to clause (a) shall be omitted ;

_ (b) for clause (c) including the proviso thereto, the following eclause shall
be substituted, namely :—

) “(c) all the members of the Tamil Nadu Legislative A ssembly repre-
enting constituencies which comprise wholly or partlythe areaof the eorpo-
ration.”;

(c) clause (d) shall be omitted.
(2) atter sub-section (2), the tollowing sub-section shall be inserted,
namely:— .
_“"(2-A) The persons referred fo fn sub-sxction (2) shall te entitled to
take part in theproceedings but shail not have the right to voteinthe meetings of

the council.”.
: PART IX. .
' AMENDMENTS TO THE SALEM CITY MUNICIPAL CORPORATION ACT,
b Amendment of 60. In section 5 of the Salem Citlyggl\";;micipal Corporation Act, 1994,— Tamil Nadp

L section 5. Taml Nado
‘ 1) in sub-section 2,— ‘

(a) the proviso to clause (a) shall be omitted;

() for clause (¢) including the proviso thereto, the following clavse shall
be substituted, namely ;—

“(¢) all the members of the Tamil Madu Legislative Assembly repre-
senting  constituencies which compiise wholly or partly the arca of the corpo-

ration.”;
(¢) clause (d) shall be omitted.
() alter Jsub-section (2), the following sub-scction shall be inserted,
n.l|\n'|\' :
“(2A) The persons referred to in sub-s ction (2) shall be entitled to take
parl invhe procecdings bt shall not have the right to vote inthe meetings of the

I
[ENITATIS Il. .

(By order of the Governor.}

A, ne RAJAN,
Jecretar, '~ Government. Law Departmen:

41D BY THE COMMI<SIONER ON BEHALF OF THE GOVERNMENT OF TAMIL NADU.
OF STATIONERY AND PRINTING, MADRAS

TR KRR B
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ACT No. 3 OF 1997. y

in the State of Tamil Nudu,

Be it enacted by the L gislative Assembly of the State of Tamil Nadu.in the Forty-
eighth year of the Republic of India as follows:—

PART I.
PRELIMINARY.

1997.

(2)(a) Sectlons 12, 24 and 35 shall bedeemed to have c come into force ¢ on the 18th
day of October 1996.

(b) Sections?2,3,5,6,9,10, 14,21, 22, 26, 32, 33, 37 43, 44 and 45 shall be
deemed to have come 1nto force on the 14th day of November 1996.

' (¢)- Sections 4 7,2,11,13, 15to 20 23,25, 27 to-31, 34, 36 and 38 to 42 shall
be deemed to have come mto force on the 27tb day of December 1996, .

PART II.

AMENDMENTS TO THE TAMIL NS?OU DISTRICT MUNICIPALITIES ACT,

11

' Tamil Nadu 2. In section 3-C of the Tamil Nadu District Municipalities Act, 1920 (Jgeremafter
Aet Vof 1920 in this part referred to as the 1920 Act), in sub-section (2), clause (a) shall be moitted

3. Inscction 7 of the 1920 Act, in sub-section (3), clavse (a) shall be omitted, |

4. In section 23-A of the 1920 Act’ in clause (1), for the expression “and four
councillors three of whom shall be elected by the council from among themselves and
one person nominated bythe Cha 1rman from amongthe personsreferred to i~ sub-section

- (3) of section 77, the expression ““ and four councillors selecte” by the council” shall be
substituted.

5. Insccticn24-Bof th2 1920 Act, in svb-section (2), clause (b) shall be omitted.

6. In section 50-A of the 1920 Act,—

(1) in sub-section (1),—

(i) the expression “ond every perscn nominated under clevse (@) of st b-secticn
(2) of section 3-C or clavse (2) of sub-section (3) of section 7, as the case may be”, shall
be omitted ;

(i) for the expression,

“clected as a councillor of

nominated under clause (2) of sub-section

(2) of section 3-C or under clause (a) of sub-section
(3) of section 7, as representative in”

the expression “‘elected as a ceuncillor of”” shall be substituted
(89)—2

(}IOUP) V-2 Ex-

1. (1) This Act may be called'the Tamil'Nadu Municipal Laws (Amend ment) Act,

The following Act of the Tamil Nedu Legislative Assembly received the assent of
the Governor on the 14th February 1997 end is hereby published for general information :—

An Act further lo amend the laws relating to the Municipalities and Municipul Corporations

Short title
and _
commence-
ment.

Amendment
of section
3-C.

Amendment *
of section 7. -

Amendment-
of section
23-A.

Amend ment
of section
24.B.

Amend ment
of section
50 A
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————
2) in sub-se ction (2), the expression “or sits as a representative nominated under
clause %a) of sub-section (2) of section 3~C or uncer clavse (a) of sub-section (3) of section
7 shall be omitted, :
Insertion of 7. After section 117 of th e 1920 Act, the following section shall bz inserted, namely:—
new section ‘ :
117-A.
“117-A. Power to ussess in case of escape from assessment.— Notwithstanding
anything to the conuarv contained in tk1s Act or the rules madc'e thereunder’if’ for any
reason any person liable to pay any of the taxes or fe: leviable under this Chapter has
escaped assessment in any half-year or year cr bas been assessed in any half year or
year at arate lower than therate at which he is assessable, or, in the case of property tax,
has not been duly assessed in any half year or year consequent on the brilding or land
concerned having escaped proper determination of its annual valve’ the commissioner
may, at any time within six years from the date on which such person should have been
assessed serve on such person 2 notice assessing bim to the tax or fee dve and
demanding payment thereos within fifteen days from the date of such service; and the
provisions of this Act and therules made thereunder shall so far as may beapplyasif the
_ assessment was made in the half: year or year to which the tax or {ee relates”.
Amendment 8. In section 375 of the 1920 Act, for sub-section (2), the following sub-section
of section shall be substituted, nemely:— :
875
“ﬁ) The Special Officers appointed under sub-section (1) in respect of Courtallam
and Bbavenisagar municipalities and Yercaud Town Panchayet shall hold officeup to the
30th day of June 1997 or for such shorter period as the State Government may, by neti- .
fication, specify in this behalf”, =
e - PART IIL. : ;
" 'AMENDMENTS TO THE CHENNAI CITY MUNICIPAL CORPORATION i‘
Pl Lt _‘ . - - [ ACT; 1919. . &
Amendment . 9. Insection 5 of the Chennai Municipal Corporation;Act, 1919 (hercinafter Tamil N 3
of section in tus partreferrred toasthe 1919 Act) in sub-section (2), clause (a) shall be ActIV &
o " omitted. o ' ) : 1919;
Amendment _10. In section 5-A of the 1919 Act,in sub-section (2), clause (b) shall be i;
of section omitted. ' &
'. L ..
W .
Amendmen*j§ 11, In section 6-A of the 1919 Act, in sub-section (1), for the words “not

of section 4
6'A.

Amenq ment
of section
29.

(S

“
excceding three” the words “not exceeding six  shall be substituted. §

12. In section ofthe 1919 Act, for sub'section (3), the following sub-sections
shall be substituted, namely ;—

f‘(3) The Deputy Mayor shall hold office for a period of five yearsfrom the date
of his election and he shall continue assuch Deputy Mayor, provided that in the meantime
he d oes not ceases to be a councillor,

(4) Any casual vacancy in the office of the Deputy Mayor shall be filled by
a fresh election held in accordance with such procedure as may be prescribed. ang a
person elected as Deputy Mayor ifany such vacancy shall enter, upon office torthwith
and hold office only solorg asthepersonin whose place he iselected would have b
been entitled to hold office if the vacancy had not occurred”. ' !
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13. After section37 of the 1919 Act, the following section shallbe inserted, Insertion of
namely — ' new section
‘ ‘ 37'A.
“37-A. Entrustment of additional functions to Mayor:— The State Govern-
ment may, subject to the provisons of this Actand the rules made thereunder by no- i
tification, entrust to the Mayor such additional functions as it may deem necessary for ,
carrying out the purposes of this Act”. e

14. In section 53-A of the 1919 Act,— Amendment
og section

(1) in sub-section(1),~—

(i) ‘*he _expression “and every person nominated under clause(a) of sub-
section (2) of section 5.” shall be omitted ; . '

(ii) for the expression,—

“elected as a councillor of A
nominated under clause (a) of sub-section ' R !
(2) of sectior 5 as a representative in”, : . .

*e

the expression “elected as . couucillos of ” shall be substituted; ' S

(2) in sub-section (2), the expression “‘or sits as a representative ;ipminatgd

under clause (a) of sub-section (2) of section 5,” shall be omitted. g §l
15. For section 73 of the 1919 Act, the following section 'shall be substituted Slbstitution,\

namely :— ' R I T of section '
“78. Powers of several authorities to sanction estix'natés:-v-'-'!“he‘nidhetazry Bimit ‘.

fot sanction of any estimate by several municipal authorities of the corporation shall

be such as may be prescribed and such monetary limit shall not exceed fifty lakhs of t

rupees”. b
16. Section 79 of the 1919 Act, shall be omitted. % Omission of

T s g el TS LEE Y_SQCﬁOﬂ 7.

* 17. In section 80 of the 1919 Act, for sub=section (2), the following sub-section Amendment
shall be substituted, namely:— K ‘ o ) : of .section, ‘

. ‘ \ . K ‘ ‘. . R ‘ 80'0». ARSI TN

W “(2) No contract involving an expznditure exceeding the monetary limit pre- o ’

scribad under section 78 shall bz made by the municpal authorities of the corporation

otherwise than as may bs prescribed.” , ‘

18. For section 82 of the 1919 Act, the following ssction shall be substituted, ~Substitution - .
namely :— ' . of section 82.

«82. [nvitation of tenders:—{1) Atleast seven days bzfore entering into any
contract for the execution of any work or the supply of any materials or goods which
will i1volvs an exnznditure excesding ten thousand rupzes the Commissioner shall
give notizz by aivertisement inviting tenders for such contract.

(2) The Commissionst on receipt of the tenders in respect fof any contract
madz in parsuance of the notize given under sub-section (1) may, subject to the provision
of section 80 and the rules made thereunder, § accept the tender after following Jthe .
procedure as may be prescribed.”.§

. 19. Tn s2ction 85of the 1919 Act, in sub-section (3), for clause (c), the- ‘Amendment
following clausz shall bz sub:tituted, jnamsly :— ” , of section 85 J
. *{c) A»»dintments 19 all posts includzd in Class III and in Class IV and to .
all othar post nat sy includz shall bz made by the appointmznts Comunittes consisting
of the Mayor, the Commissionsr and two couacillors elected by the council, . which
shall bz establishzd for thz corporation subjzct to the by-laws if any, made by the
council.”. . . C : , "
20. TIn saction 137-B of the 1919 Act, for the expression “three years”, the Amendment

expression “six years” shall bz substituted.Y of :g(;tign )




-

> | o

%

14 - TAMIE NADU GOVERNMENT GAZETTE EXTRAORDINARY
T
PART IV \1
AMENDMENTS TO THE MADURAI CITY MUNICIPAL CORPORATION ACT, 1971,
Aﬁendment : 21, In section 5 of the Madurai City: Municipal Corporetion Act, 1971 (hereinafter Tamil ¥
of section 5. in this part referred to as the 1971 Act), in sub-section (2), clause (a) shall be Act ¢
omitted. 1971,
Amendment 22. In section 5-A of the 1971 Act, in sub-section (%), clause (b) shall be
of section omitted.
5-A. '
Amendment 23. In section 6 of the 1971 Act, in snh-section (1), for the expression “not
of section 6.  exceeding three”, the expression ‘“not exceeding six’ shall be substituted.
Amendment 24. In section 30 of the 1971 Act, for sub-section (3), the following sub-sections
of section 30. shall be substituted, nameiy:—
. “(3) The Deputy Mayor shall hold office for a period of five years from the
date of his elction and he shall continue.as such Deputy Mayor, provided that inthe
meantime he does not cease to be a councillor.
| (4) Any casual vacancy in the bﬁ,ce of the Deputy Mayor shall be filled by
a fresh election held in accordance with such procedure as may be prescribed and a per-
L ‘ son. elected as Deputy Mayor in any:such vacancy shall enter upon office  forthwith
07T and hold office only so long as the person in whose place he is elected would - have
| L been entitled to hold office, if the vacancy had not occurred.”
Insertioln of . 25. After section 38 of the 1971 Act, the following section shall be inserted,
new section namely:—
38-A.
' ‘ “38-A. Entrustment of additional functions to Mayor.—- The Government amd O
may, subject to the provisions of this Act and the rules made thereunder, by notifi- ot 33«

cation, entrust to the Mayor such additional functions as it may deem necessary for K.
_carrying out the purposes of this Act.”.

Amendment 26. In section 59 of the 1971 Act,—
of section 59.

(1) in sub-section (1),—

(i) the expression *“and every per son nomin:ted under clause (a) of sub-section
(2) of section = ™ shall be omitted:

(ii). for the expression:
“elected as a councillor of/
nominated under clause (a) of sub-section
(2) of section 5 as a representative in”,
the expression “‘elected as a councillor of” shall be substituted:
(2) in_sub-section (2), the expression “or sits as s representative nominated under
clause (a) of sub-scetion (2) of section 5 shall be omitted. '

Substitution 27. For section 97 of the 1971 Act, following section shall

be substituted,
of section 97. namely:—

“97. Powers of several authorities  to sanction estimates.—The monetary limit
for sanction of any estimate by several municipal authorities ot the corporation shall

b? such as may be prescribed and such monetary limit shall not exceed twenty five lakhs
of rupees”.

Omission of 28. Section 98 of the 1971 Act, shall be omitted.
section 98. '

¢
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Tamil N;
Act 15 of
1971,

T

Act 25 of
1981

Tamil Nadu

29. 1In section 99 of the 1971 Act, for sub-section (2), the following sub-sectionAmenditient of
shall be substituted ,namely :— section' 991

. “(2) No contract involing an expenditure exceeding the monetary limit pre-
scribed under section 97 shall be made by the municipal authorties of the corporation
otherwise than as may be prescribed”.

30. For section 101 ofthe 1971 Act, the following section shall be substituted, substitution of
namely :— section 101.

“101. Invitation of tenders:—(1)  Atleast seven days before entering into any
contract for the execution ot any work: or the supply of any materials of goods which
will involve an expendituire exceeding five thousand ruppees, the Commissioner shall
give notice by advertisement inviting tenders for such contract.

(2) The Commissioner on receipt of the tenders in respect of any contract
made in pursuance of the notice gen under wub-section (1) may, subject to the provisions
of section 99 and the rulcs made tnereurder.  acecept the tender after following the
the procedure as may be prescribed”.

31. ln section (68 of the 1971 Act, for the expressibn “three yers” the cxpres— Amendment of :
sion ‘‘six’ years” shall be substituted. section 163.

,PART V.

AI/\'IENDMENTS TO THE COIMBATORE CITY MOUNICIPAL CORPORATIOIN
ACT, 1981.

32. In section 5 of the Coimabatore City Municipal Corpraton Act, 1981 (bere-in Amendment
after in this part referred to as the 1981 Act), in sub-section (2), clause (a) shall be of section 5.

omitted.

33. In section 5-A of the 1981 Act, in sub-section (2), clause (b) shall be Amendment
omitted. of section

5-A

34. In section 6 of the 1981 Act, in sub-section (1), for the pxpression “not “ Amendment
exceeding three”the expression “not exceeding six™ shall be substituted. of section 6.

35. In section 30 of the 1981 Act, for sub-section (3), the following sub-sections Amendment
shall be substituted namely:— section 30.

(3) The Deputy Mayor shalll hold office for a period of five years from the
date of hi- election  and he shall  continue as such  Deputy Mayor provided that in the

meantime he does not cease to be a councillor.

(4) Any casual vacany in the office of the Deputy Mayor shall be filled bya
fresh claciion held in accordance with such procedure as may be prescribed qnd a.person
clected as Deputy Mayer any such vancay shall enter upon office forth .wnh. and hold
office vnly solong as the parson inwhose place he is elected would have bezn entitle to hold
office. i tiw va.cay had n-t ~e~urred.

Insertion of
new section
39-A.

36, Afer section 39 ol the 1981 Act, the following section shall be inerted, namely :

~23-A Epstrustment of additional functions to Mayor:—The Government may
subject to the provision s of this Actis the rules made thereunder by nottﬁctlo_n‘ the ,tn;,]st
to the Mayor such addtional functions as it may deem necessary for carryinig out the

purposes of this Act”.

(A Greup) IV-2 Lx (89)—3
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Amendment 3. hnscetion 61 of the 1981 Act, =
of scction 6 I.

() in  sub-section (1),—

() the expressidn ‘“ and every person nominated under caluse (a) of sub
section (2) of section 5 shall be omitted::

(ii) for the expression—
“clected as a councillor of/ )
nominated under clause (a) of sub-section
(2) of section S as a representative in”

the expression “elected as a councillor of” shall be substituted;

. - (2) in sub-section (2), the expression “or sits as at reprsentative nominated under
#tlause (a) of sub-section (2) of section 5” shall be omitted.

Substitution 38. For section 99 of the 1981 Act, the following section shall be substituted .
of section 99  namely:— ) . .

o “99. Powers of several authorities to sanction estimates.—The monetary limit
for sanction of any estimate by several municipal authorities of the corporations shall
be such as may be prescribed and such monetary limit shall not exceed twenty-five lakhs

Omission of  of rupees.”
section 100. 39. Section 100 of the 1981 Act shall be omitted.

Amendment of  40. In section 101 of the 1981 Act for sub-section (2), the following sub-section
section 101.  shall be substituted nanely.—

“(2 No contract involving an ependiture exceeding the monetary limit prescribed
under section 99 shall be made by the minicipal authorites of the corporation otherwise
than as may be prescribed.”.

Substitution 41, For section 103 of the 1981 Act, the following section shall be substituted,
of section 103 namely @ — ;

“103 TInvitation of tenders.—Atleast sevene days bfore entering into any contract
for the execution of any work or the supply of any materials or goods, which will involve
an expenditure exceeding five thousand rupees, the Commissioner shall give notice by
advertisment inviting tenders for such contract.

) (2) The Commissioner on receipt of the tenders in 1espect of any contract made
in pursuance of the notice gitn under sub-section (1) may subject to the provisions of

section 101 and theyules made thereunder, accept the tender after the following procedure
as may be prescribed.”

S

Amendment ot 42. In section 168 of the 1981 Act, for he expression “three years”, the
section 168. expression “six years” shall be substituted,
PART VI,

AMENDMENT TO THE TIRUCHIRAPPALLT CITY MUNICIPAL
CORPORATION ACT, 1994, -

Amendment ot 43. In section 5 of the Tiruchirappalli City Municipal Corporati A 0N :
section 5. 1994, in sub-section (2), clause (a) shall be omitted, P poration Act, ];fé? g}\ﬁfdi’%
PART VIIL
I AMENDMENT TO THE TIRUNELVELI CITY MUNICIPAL CORPORATION
ACT, 1994,
Amdnement of 44. In scction 5 of the Tirunelveli City Municipal C ti il N
section 5, in sub-section (2), clause (a) shall be omittedzl ® orporation Act, 1994, Tamil Nady

Act 28 of 19

brd
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AMENDMENT TO THE SALEM CITY MUNICIPAL CORPORATION
ACT, 1994.

45. In section 5 of the Salem City Municipal Corporation Act, 1994, in
sub section (2), clause (a) shall be omitted.

46. (1) The Tamii Nadu Municipal Corporation Laws (Amendment) Ordinance
1996, the Tamil Nadu Municipal Laws (Fifth Amendment) Ordinance, 1996 and
the Tamil Nadu Municipal Laws (Sixth Amendment) Ordinance, 1996 are hereby
repealed.

A
\

(2) Notwithstanding the repeal under sub-section (1), anything done
or any Action taken under the Principal Act, as amended by the Tamil Nadu
Municipal Corporation Laws (Amemdment) Ordinance, 1996, the Tamil Nadu
Municival Laws (Fifth Amendment) Ordinance, 1996 and the Tamil Nadu
Municipal Laws (Sixth Amendment) Ordinance, 1996, with effect from the 18th
October 1996, 14th November 1996 and 27th December 1996, as the case may be,
shall be deemed to have been done or takenunder the Principal Act, asamended

by this Act.

(By order of the Governor.)

A, K. RAJAN,

Amendment of

section 5.

Repeal and

savings.

Secretary to Government, Law Department.
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Pof 1919«

The following Act of the Tamil Nadu Legislative Assembly received the gssent Qf t.he
Governor on the 29th May 2008 and is hereby published for general information:—

ACT No. 38 OF 2008.

An Act further to amend the laws relating to the Mun{cipal Corporations
-and the Municipalities in the State of Tamil Nadu.

B it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth
Year of the Republic of India as follows:—

PART—I
PRELIMINARY

1. (1) This Act may be called the Tamil Nadu Municipal Laws (Sixth Amendment)
Act, 2008.

(2) 1t shall come into force on such date as the State Government may, by

notification, appoint.

PART—I|

AMENDOMENTS TO THE CHENNA! CITY MUNICIPAL
CORPORATION ACT, 1919.

2. In section 4 of the Chennai City Municipal Corporation Act, 1919 (hereinafter in
this Part referred to as the 1319 Act), in sub-section (3), for clause (a), the following
clauses shall be substituted, namely:—

“(a) a Mayor,;
(aa) a council ;".

3. For section 37 of the 1919 Act, the following sections shall be substituted,
namely.—

“37. Prerogative of the Mayor.—(1) The Mayor shall have full access to all records
of the corporation and may obtain reports from the commissioner on any matter connected
with the administration of the corporation.

(2) All important official correspondence between the corporation and the State
Government as may be decided by the countil shall be conducted through the Mayor.

(3) The Mayor shall be bound to transmit communications addressed through
him by the commissioner to the State Government or by the State Government to the
commissioner. While transmitting communications from the commissioner to the State
Government, the Mayor may make such remarks as he thinks necessary.

37-A. Entrustment of additional functions to Mayor.—The State Government may,
subject to the provisions of this Act and the rules made thereunder, by notificatiun, entrust
to the Mayor such additional functions as it may deem necessary for carrying olt the
purposes of this Act.”.

pIP—IV-2 Ex. (168)—2

Short title and
commence-
ment.

Amendment o
section 4.

Substitution of
section 37.

f

oy
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Amendment of
section 3.

Substitution of
section 38.

Amendment of
section 3.

Substitution of
section 39.

PART—II

AMENDMENTS TO THE MADURAI CITY MUNICIPAL
CORPORATION ACT, 1971.

4. In section 3 of the Madu.ai City Municipal Corporation Act,1971 (hereinafter in
this Part referred to as the 1971 Act). in sub-section (3), for clause (a), the following
clauses shall be substituted, namely:—

“(a) a Mayor;
(aa) a council ;".

5. For section 38 of the 1971 Act, the following sections shall be substituted,
namely:—

“38. Prerogative of the Mayor.—(1) The Mayor shall have full access to all records
of the corporation and may obtain reports from the commissioner on any matter connected
with the administration- of the corporation.

(2) All important official correspondence between the corporation and the
Government as may be decided by the council shall be coducted through the Mayor.

. (3) The Mayor shall be bound to transmit communications addressed through
him by the commissioner to the Government or by the Government to the commissioner.
While transmitting communications from the commissioner to the Government, the Mayor

“may make such remarks as he thinks necessary.

38-A. Entrustment of additional functions to Mayor—The Government may,
subject to the provisions of this Act and the rules made thereunder, by notification, entrust
to the Mayor such additional functions as it may deem necessary for carrying out the
purposes of this Act.”.

PART—IV

AMENDMENTS TO THE COIMBATORE CITY MUNICIPAL
CORPORATION ACT, 1981.

6. In section 3 of the Coimbatore City Municipal Corporation Act, 1981 (hereinafter
in this Part referred to as the 1981 Act), in sub-section (3), for clause (a), the following
clauses shall be substituted, namely:—

“(a) a Maypr;
(aa) a councif ;"

7. For section 39 of the 1981 Act, the following sections shall be substituted.
namely:—

“39. Prerogative of the Mayor.—(1) The Mayor shall have full access lo all records
of the corporation and may obtain reports from the commissioner on any matter connected
with the administration of the corporation.

(2) All important official correspondence between the corporation and the
Government as may be decided by the council shall be conducted through the Mayor.

(3) The Mayor shall be bound to transmit communications addressed through
him by the commissioner to the Government or by the Government to the commissioner.
While transmitting communications from the commissioner to the Government, the Mayor
may make such remarks as he thinks necessary.

39-A. Entrustment of additional functions to Mayor.—The Government may,
subject to the provisions of this Act and the rules made thereunder, by notification, entrust
to the Mayor such additional functions as it may deem necessary for carrying out the
purposes of this Act.”.
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PART—V

AMENDMENT TO THE TIRUCHIRAPPALLI CITY MUNICIPAL
CORPORATION ACT, 1994.

8. In section 4 of the Tiruchirappalli City Municipal Corporation Act, 1994, for clause
(1), the following clauses shail be substituted, namely:—

*(1) a Mayor,
(1-a) a council ;"
PART—VI

AMENDMENT TO THE TIRUNELVELI CITY MUNICIPAL
CORPORATION ACT, 1994

, 9. In section 4 of the Tirunelveli. City Municipal Corporation Act,1994, for clause
(1), the following clauses shall be substituted, namely—

‘(1) a Mayor,

{t-a) a council;".
PART—VI!

AMENDMENT TO THE SALEM CITY MUNICIPAL
CORPORATION ACT, 1994,

10." In section 4 of the Salem City Municipal Corporation Act, 1994,
for clause (1), the following clauses shall be substituted, namely:—

“(1) a Mayor;

(1-a) a council;".

PART—VIl|

AMENDMENT TO THE TIRUPPUR CITY MUNICIPAL
CORPORATION ACT, 2008.

11. In section 4 of the Tiruppur City Municipal Corporation Act, 2008, for clause
(1), the following clauses shall be substituted, namely:-

*(1) a Mayor;

(1-a) a council;".

PART—IX

AMENDMENT TO THE ERODE CITY MUNICIPAL
CORPORATION ACT, 2008.

12. . In section 4 of the Erode City Municipal Corporation Act, 2008,
for clause (1), the following clauses shall be substituted, namely.—

"(1) a Mayor,

{(1-a) a council:".

Amendment of
section 4.

Amendment of
section 4.

Amendment of
section 4.

Amendment of
section 4.

Amendment of
section 4,
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PART—X
AMENDMENT TO THE TAMIL NADU DISTRICT MUNICIPALITIES
. ACT, 1820 )
Amendment of 13. In section 68 of the Tamil Nadu District Municipalities Ac¢' 1920,  Tamil Nad
section 68. in sub-section (1)— Act .
. V of 1920 '
(1) for ‘The Table', the following Table shall be substituted, namely:-
* THE TABLE
Grades Maximum value or amount :
(1) (2) ' !
1., (a) Special Grade Municipalities Rs. 50,000/- ' # Nadu :
. (b) Selection Grade Municipalities Rs. 40,000/- of 1994.
2. |  Grade Municipalities ' Rs. 30,000/-
Il Grade Municipalities Rs. 20,000/- i
4. il Grade Municipalities and town panchayats Rs. 10,000/~ ‘

(2) the Explanation shall be omitted.

(By order of the Governor.)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

—
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